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INTRODUCTION 

I, the Chairman, Corpmittee on the Welfare of Scheduled Castes
and Scheduled Tribes, having' been authorised by the Committee to 
submit the Report on their behalf present this Twenty-second Re-
port on the Ministry of Home Affairs-Tribal Development Blocks 
in Madhya Pradesh. 

2. The Committee took the evidence of the representatives of 
Ministry of Home Affairs on the 16th March, 1973. The Committee 
wish to express their thanks to the Secretary, Ministry of Home 
Affairs and other officers of that Ministry, the Special Secretary, 
Tribal and Harijan Welfare, Department of the' Government of 
Madhya Pradesh and the Director, Tribal Welfare, Government of 
Madhya Pradesh, for placing before the Committee material and 
information the Committee wanted in connection with the exami-. I 

nation of the subject. 

3. The Report was considered by the Committee on the 12th and 
13th July, 1973 and adopted. 

4. A summary of conclusionslrecommendations contained in the 
RepoJ;'t is appended (Appendix VII). 

. NEW DELlU; 
July. 27, 1973. 

Sravana 5, 1895 (S). 

\ 

BUTA SINGH, 
Chai:rman, 

Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes. 

(v) 



(i) In.troduction 

CHAPTBR I 

INTRODUCTORY 

.~;". ::' . 
.!- :. 

1.1. Madhya Pradesh, the largest-of all States In India, lies bet-
ween 18.8° and 26.5°, North latitude and 74.0° and 84.5°. East 
longitude and is situated in the central region of India. It is sur
rounded by the State of Uttar Pradesh on the North, the States of 
Bihar and Orissa on the East, Andhra Pradesh and Maharashtra on 
the South and Gujarat and Rajasthan on the West . 

. 1.2. The area of the State is 442,841 Sq. Kms. According to 1971 
Census, its population is 41,654,119. It is one of the thinly populat
ed States of the country, the average density being 94 per sq. Km. 
as against 178 for the country as a whole. 

(ii) Tribal Areas and Tribal Population 

1.3. Madhya Pradesh has the largest tribal population in the 
country. The tribal population of the State according to 1971 Cen
sus is 8,387,403 which works out 20.14 per cent of the total population, 
of the State. The district-wise distribution of the tribal population 
in the State according to 1971 Census is given at Appendix. I. There 
is a preponderance of tribal population in the districts of Jhabua 
(84.71 per cent), Baster (68.20 per cent), 'Mandla (60.54 per cent), 
Surguja (55.93 per cent), Dhar (53.38 per cent) and Shahdol 
(48.23 per cent). 

1.4. The tribal-areas of the State can be divided into four distinct 
Zones i.e. the Western, Central, Eastern and Southern Zones. The 
Western Tribal Zone comprises the districts of Jhabua, Ratlam, 
Dhar, West Nimar and the Western parts of East Nimar district and 
Sa.ilana tehsil of Ratlam district. The Central Tribal Zone covers 
the districts of Betul, Chhindwara, Mandla, Balaghat and Shahdol. 
Raigarh and Surguja districts, situated on the eastern and northern 
extremity of the State, and Katghora tehsil of BHaspur district form 
the Eastern Tribal Zone. Bastar and parts of Raipur and Durg dis
tricts form the Southern Tribal Zone. These tribal areas extend 
over 63,798 sq. miles and roughly 75 percent of the total tribal po
pulation of the State inhabit these areas. 
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(iii) Scheduled Areas 

1.5. The Scheduled Areas of Madhya Pradesh extend over 13 
districts. A list of, such arelts ~,Jiven at Appendix II. The Sche
duled Areas in the State cover an area of 66538 Km. or approximately 
15 per cent of the area ot- the ~ State. As against the total popula
tion of 42,52,169 in the Scheduled ~s, the population of Scheduled 
Tribes is 27,18,470, according to 1971 Census. In other words, the 
Tribal popula~on constitutes 63.93 per cent of the total population 
of the Scheduled Areas. 

1.6. When as~ed during evidence, whether the areas where the 
population of tribals was more than 40 per cent should be declared 
as Scheduled Areas, the represep'tative of th~ Ministry of Home 
Affairs has stated that the Government have accepted in principle 
the recommendation of the Scheduled Tribes and Scheduled Areas 
Commission (Dhebar Commission-1OOl) and that it was no longer 
necessary to pursue the question whether tribal areas should be 
declared as SCheduled Areas or the existing areas should be de
Scheduled. That Cbmmission had suggested an alternate approach 
for the protection of the interests of the Scheduled Tribes and sys
tematic development of Scheduled- Areas. Government, therefore, 
accepted the recommendation of the Commission in introdUcing a 
protective machinery as envisaged in the Fifth Schedule of the Con
stitution through regulatory powers gi\fen to the Governors and the 
system of development to be brought about by the medium of Tdbal 
Development Blocks. 

1.7. The Scheduled Tribes and Scheduled Areas Commission 
(Dhebar Commission) which submitted its Report in October, 1961, 
laid down the follOWing four criteria for declaration of any area 
as a Scheduled Area: 

(1) preponderance of tribals in the populati~n; 
(2) compact and reasonable size of the area; 
(3) under-developed nature of the area; and 

, (4) marked disparity in economic standards of the people. 

The ,Commission. however, suggested that instead of declaring 
more areas as Scheduled Areas, it would be better to adopt an alter
native approach to protect the Scheduled Tribes and ensure deve-
lopment of Scheduled Arells within a stated period. Tqis plan· en
visaged that the State Government would undertake general legis-
lation appliCable throughout the Scheduled and Bon~Scheduled Area~ 
for protection of the rights of tribals in lands and fore&ts and their 
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protection from exploitation by money-lenders. At the. same time;.. 
ihe Commission suggested that all the tribal areas should be grouped 
under Tribal Development :Blocks so that bulk of the tribal popula;.. 
tion is brought under intensive development programme. TJti&. 
recommendation of the Commission was discussed at State Mini-e' . .. 
sters'Conference hel!;i mJuly, 1962 and it was decided to accept the-
alternative approach recommended by the Commission. 

1.8. The Dhebar Commission, as a result of its findings also came 
to the conclusion that no Sch~duled Area was fit for. de-scheduling. 
The Commission, however, received a number of representations for 
declaring 58,877 sq. miles in the States of Gujarat, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, erstwhile Punjab, Rajasthan, Hima
chal Pradesh, Manipur and Andaman and Nic:obar Islands as Sche
duled Areas. List of Areas suggested by the Government of Madhya 
Pradesh to the Dhebar Commission for declaration as Scheduled' 
Areas is given at Appendix III. These proposals were not consi
dered by the Commission for the simple reason that it advocated an 
alternative approach in tackling the problems of Scheduled Tribes. 

" 
1.9. As the alternative approach recommended by the Sche-

duled Areas and Scheduled Tribes Commission has not been im
plemented fully or effectively, the Committee recommend that the 
Govermpent should take immediate nocsssary steps to identify the . 
areas which can be included in the Fifth Schedule to the Consti
tution' of India in the light of the criteria laid down by the Sche .. 
duled Areas and Scheduled Tribes Commission. 

,1.10. The Governor of each State having Scheduled Areas is' 
required under paragraph 3 of the Fifth Schedule to the Constitu
tion of India, to submit to'. the President a yearly report on the ad
ministration of those areas. It was decided that these reports should 
be submitt,ed to the Ministry of Home affairs within three months 
of the close of the relevant financial year. Consequent cn repre
sentations made by the State Governments having Scheduled 
Ar~s that they were finding it difficult to -submit the Governors' 
Report'by 30th June, the Ministry of Home Affairs agreed to the 
extension of time limit and intimated the concerned States that 
they could SUbmit the Governors' Report on the administration of' 
Scheduled Areas by 31st October every year, positively. 

r.l1. The Commissioner for Scheduled" Castes and Scheduled 
Tribes in his TWentieth Report for 1~71 has stated that the Gov
ernment of Madhya Pradesh submitted" its Governors Reports re-
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lating to 1968-69 on 24-7-1970, 1969-70 on 2B.11.1970 and 1970-71 on 
13-1-1972. The Commissioner has' observed that the submi.sBion of 

."'Reports has been considerably delayed. 

1.12. In a review of the Governor's RepOrts, the Commissioner 
. for Scheduled Castes and Scheduled Tribes has observed that 
the Governor's Report relating to Madhya Pradesh dOes not indi
cate the number of cases regarding land alienation registered and 
disposed of in the Scheduled Areas. Regarding debt relief and 
check on the money lenders, it has been stated that in Madhya 
'?radesh, 105 Debt Relief Courts were functioning. In all 2,OB,775 
cases were regi'Stered till the end of the year (1971-72), out of which 
~B,391 cases were disposed of in that period. 42,065 and 54.553 debt 
relief cases were disposed ot du.ring 1968-69 and 1969-70 respective-
~ . 

1.13. It has also been pointed out in the Twentieth Report of 
the Commissioner for Scheduled Castes and Scheduled Tribes that 
the number of hostels in Madhya Pradesh is inadequate· to meet 
the requirements of tribal children. The Commissioner for Sche

. duled Castes and Scheduled Tribes has also commented that in 
Madhya Pradesh there is a shortage of drinking water in the Sche
duled Areas. Either the sources of drinking water are located at a 

." distance or the water is contaminated. 

1.14. The Committee are concerned to note that the Governor's 
Reports relating to Scheduled Areas are being submitted after 
considerable delay. The Committee are const~ained to observe 
that the very purpose for which the Constitution has preScribed the 
submission of these Reports is being defeated by in-ordinate delay 
in submission of these Reports. The Committee would like to urge 
that the Union Government, whose executive power extends to 
the giving of directions in regard to the administration of Sche
-duled Areas, should take necessary steps to ensure prompt submis-
-sion of the Governor's Reports by the State. 

1.15. The Committee trust that the Government of Madhya 
Pradesh will take speedy follow-up action on the observations/re
commendations of the Commissioner for Scheduled Castes and 
Scheduled· Tribes in his annual reports on the administration of 
Scheduled Areas. 

1.16. The ShUu Ao Study Team has observed that the Govel"Jlor's 
Reports on the Scheduled Areas are becoming increasingly stereo

. typed and rarely embody. matters, relevant or adt,quate, to enable 



.-e to judge the progress of development and impact of the wel
fare programmes on the tribal community. In order to make these 
Iroeporis more useful, the Committee recommend that the Union 
Government should draw up proforma guidelines for eliciting in-
formation necessary for the proper evaluation of progress and com
.unicate the same to the Governors for their guidance. 

(iv) Tribes Advisory Council 

1.17. Paragraph 4 of the Fifth Schedule to the Constitution of 
India lays down that there shall be established in each State hav
ing Scheduled Areas therein, a Tribes Advisory Council consist
ing of not more than twenty members of whom as nearly as possi
ble, three-fourths shall be the representatives of the Scheduled 
Tribes in the Legislative Assembly of the State. It is also laid down 
in that paragraph that if the number of representatives of the Sche
duled Tribes in the Legislative Assembly of the State is less than 
the number of seats in the Tribes Advisory Council to be filled by 
such representatives, the remaining seats shall be filled by other 
members of those tribes. 

1.18. In a note furnished to the Committee, the Committee have 
been informed that the Madhya Pradesh Tribes Advisory Council 
was set up in December, 1950 but it started functioning in the year 
1951. After the formation of the new State of Madhya Pradesh 
on 1st November, 1956, the Tribes Advisory 'Council was reconsti
tuted on 27th February, 1958 under the Madhya Pradesh Tribal 
Advisory Council Rules. 1957. Rule 12 of 'Conduci of Business' 
of the Council lays down that:-

(i) The business to be transacted at a meeting sh&:ll consist 
of such matters pertaining to the welfare and advance
ment of Scheduled Tribes in the State, as may be re
ferred to the Council by the Governor for advice. 

(ii) No business shall be transacted and no motion shal~ be 
moved or discussed at any meeting unless it has been 
specified in the notice for convening the meeting, provid
ed that the Chairman, may, in his discretion, permit any 
business to be transacted or any proposition to be dis
cussed at a meeting which in his opinion is of an urgent 
nature and which could not. for reasonable cause, be en

tered. 



·LI9 •. The Madhya; Pradesh Tribes Aavisory Council is composed 
of 20 members, including the Tribal Welfa~ M'mi9ter who is iw. 
Chainnan. There are 17 M.L.As and 2 M.PSOili the Council. Dur .. : 
ing t~ last three years, the Council has held meetll\'gS as follows:~ 

Six in 1969-70, three in 1970-71 and three ·in 19.71-72 .. 

1.20.· The . Committee have been informed that the important 
matters discussed in these meetings were as follows: 

(i) Opening of Hostels and Schools. 

(ii) Departmental annual Plans. 

(iii) Proposals for opening new T.D. Blocks. 

(iv) Matters relating to the boundaries and headquarters of 
T.D. Blocks. , 

.(v) Discussions about the workling of Tribal Co-operative 
Development Corporation. 

(vi) Reservation of posts of President and Vice-President in 
J anpad Panchayats. 

1.21. As regards the role of the Tribes Advisory Council to ex
amine the progress of the programme of Tribal Developme:tt 
Blocks, the Ministry of Home Affairs have informed the Com
mittee that Annual programme of Tribal Development Blocks is 
:iiscussed in the meeting of the Tribes Advisory Council. During 
discussion, programmes of various important schemes are also re
viewed by it. The recommendations of the Tribes Advisory 
Council are generally· being accepted by the State Government 
and, where they are not accepted, reasons are being communicated' 
to the Tribes Advisory Council. 

1.22. The Committee recommend that details about the number 
of meetings held by the Tribes Advisory Council of Madhya 
Pradesh, summaries of discussions held and resolutions passed and 
the extent to which the resolutions passed by the Council have been 
acted upon by the State Government should be included in the 
Annual Reports of the Tribal and Harijan Welfare Department of 
the State Government, So that the Commissioner for Scheduled 
Castes and Scheduled Tribes could have an opportunity Df review
ing the progress and making Suitable suggestions/recommendations 
in his Annual Report. 

(v) Tribal Development Blocks 

1.23. Among the special schemes undertaken by the Government: 
of India for the development of tribal areas, the most important is 
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the programme tOl" the establishment of Tribal ~velopinent Blocks 
,started during the Second Five Year Plan. The object of the pro-
:gramme was to bring about a rapid improvement in the economic 
and social· standards of the tribal people by supplementing the pro
viSions available under no~l Community Development budget, 
in specially under-developed but compact areas· The criteria for 
.opening of Tribar Development Bolcks were (i) a total popula
tion of 25,000; (n) a minimum tribal concentration of 66 213 per cent, 
(iii) an area of 150-200 Sq. miles; and (iv) viability to function a5 

.8 normal administrative unit. . 

1.24. Ten Special Multipurpose Blocks were opened in Madhya 
Pradesh during the Second Five Year Plan. The working of these 
Blocks was reviewed by the Committee on Special Multipurpose 
'Tribal Blocks which commended the programme of Tribal Deve.. 
'lopment Blocks. Based on the recommendations of that Committee, 
415· Tribal Development Blocks were started during the Third 
Plan, of these 106 Blocks were located in Madhya Pradesh. Ten 
additional Tribal Development Blocks were added during 1966-67. 
Out of the 5()4 Tribal Development Blocks in the country, there are 
DOW 126 Tribal Development Blocks, inclusive of the ten .Special 
Multipurpose Tribal Blocks, in the State. These Blocks cover an 
.area of 108,521 Sq. KIlls., and a tribal population of about 35 lakhs 
(1961 census). The names and location of the Tribal gevelopment 
Blocks in Madhya Pradesh are given at Appendix IV. 

1.25. Giving detai1s on which the estimates of Tribal Develop
ment Blocks are based, it has been stated in a note furnished by the 
.erstwhile Department of Social Welfare that the baste objective of 
the Tribal Development Programme is the intensive development 
of the tribal are~. Besides the provision of Rs. 12 lakhs in Stage-I 
and Rs. 5 lakhs in Stage-n made by the DepartIqent of Commu
-uity Development (the detai1s of schematic budget of Community 
Development Funds for Tribal Development Blocks are given at 
Appendix V) .. The Ministry of Home Affairs (erstwhile Depart
ment of Social Welfare) provides Rs. 10 lakhs for Stage-I, Rs. 5 
Jak:bs for Stage-II and 'Rs. 10 lakhs for Stage-nIfrom the Backward 
Classes Sector· to a Tribal Development Blocks. Each stage covers 
a five year period. In addition to the Central Government's 
allocatio~ ofRs. 1() lakhs for Stage-m Tribal Development 
Blocks. the State Governments ha.ve been;requested to provide 
lU. 5 lakhs per Tribal Development Block in Stag~m as addi
tional allotment from the C.D. Sector. The heads of development in 
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respeCt of funds provided by the Department of Social WeHare 
(now Ministry of Home Affairs) are as follows:-

(Rs. in Iakha) 

Stage I S~ II Stage III 

Vehicles o·so 0·2S 
Project Office & Personnel I·SO 0·7S 
Economic Development 4·80 2·40 10·00 

Communications 2·00 1·00 

Social Services 1·20 0·60 

TOTAL 10·00 S·OO 10·00 

1.26. It has been further stated that as conditions in tribal areaS 
differ from area to area, any mechanicaJ application of schemes to 
tribal areas does not appear reasonable. Therefore, there is no 
.strictness about a rigid observance of the . schematic 1;ludget. But 
out of the grant of Rs. 10 lakhs f'or Tribal Development . Block 
Stage-I, it is provided that: 

(a) Not more than Rs. 0.50 lakhs may be .spent on purchase of 
vehicles 'and ,Rs. 1.50 la.khs on Project Office I Personnel; 
one' jeep and one mobile van should ·be sufficient for the 
T.D. Blocks; another jeep may be allowed only if the area 
is large and communication difficult. 

(b) Of the balance of Rs. 8 lakhs, the percentage distribution 
between schemes for economic development communica
tions and Sbcial services may be 60, 25 and 15, i.e. 
Rs, 4,80,000, Rs. 2,00,000 and Rs. 1,20,000 respectively. 

(c) Out of the allocation of Rs. 4.80 lakhs under Economic 
Development Programme in Stage I, an amount of Rs. 1.60 
lakhs may be set apart for the schemes of cooperation, 
such as, Forest Labour Cooperative Societies, Agriculture 
Credit and Marketing Societies and ConsUmer Cooperative' 
Societies. 

(d) The fact that special provision is made for T.D. Blocks 
Should not de~ive these areas of the p-rovisions in the 
general sector budget of the State or the general sector of 
the Plan under these heads viz. development of commu
nications and social services. 



9 

(e) Top priority should be given to agriculture and allied' 
subjects of irrigation, reclaeation of land and 'soil conser
vation. In order that the State may have latitude in. 
allocation of expenditure between the five heads viz. 
vehicles, personnel, economic development, communica
tions and social services, Government of India have' 
decided that they might reaJ?propriate funds between 
these heads subj.ect to the following:-

1. At least Rs. 4,80,000 in Tribal Development Stage I 
should be spent on schemes of economic development; 

2. Money for drinking water well may be found from allY 
head; 

3. If any amount is spent from C.D.iT.D. funds on educa
tion,90 per cent should be on Scheduled Tribes; and 

4. Out of C.D. grantsiloans also as large an amount at pos
sible should be spent on the weaker sections of the' 
community. 

The grant of Rs. 5 lakhs for Tribal Development Block Stage II 
is alsO to be spent in the same proportion as indicated above. 

For the grant of Rs. 10 lakhs for' Tribal Development BloQk Stage 
111, schematic pattern is also not rigidly enforced. Budget ptovisions 
are specified only as between major heads. The local authorities 
have the discretion to select and design the schemes best suited for 
the area. The following basic priorities are, however, prescribed to 
ensure speedy' achievement of the short term and long term objec
tives: 

(i) Utmost priority has to be accorded to programmes for 
increasing agricultural production including soil ~onser
vation and minor irrigation. The short term objective 
may be to attain maximum possible' degree of self-suffi-· 
ciency in agricultural production, partierrlarly foodgrains. 

(ii) Second priority should be given to p~ogrammes for diver
sifying and modernising occupational patterns of landless 
labourers. Special emphasis ~nay be laid on training for 
modern trades like Drivers of vehicles and tractors, motor' 
and tractor mechaniCS, diesel engines, nnd. pump mecha
nics, shop assi~tants, foresters, managers for cooperatives, 
electriCians, painters and operators of mining and earth' 
moving machinery. 
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(iii) 'Il11n'l '1ll'iority should be given to development of animal 
husbandry in areas where tribal :communities maintain 
appreciable numbers of cattle. Wherever' a.pplicable, 
these programmes should include schemes . to check the 
population of poultry, pigs, sheep, goats, cows and buffa
loes. 

1.27. The Scheduled Areas and Schedl1led Tribes Commission had 
recommended that all are!,!s having a tribal population of 50 per cent 

. or more should. be brought under Tribal Development Block Pro-
gramme. The Commission bad observed: . 

"There are two courses open to the Government. The' first is 
to extend the benefits of the Fifth Schedule (to the Con
stitution of India) to areas that fulfil the four criteria sug
gested by us and declare them Scheduled Areas or to ac
cept the alternative plan for protection and development 
with specific targets, specific priorities and a definite' time
schedule suggested by us therein. As a part of the alter
native plan, all the areas where there is a concentrtion 
of Scheduled Tribes should be grouped together for the 
purpose of coverage under the Tribal Development Blocks 
and an intensive efforts should be undertaken to pl'omote 
economic development, eduCation, health, housing and 
communications, so as to bring them to. the level of the 
neighbouring areas with a gap not eXceeding five years." 

1.28. ID. pursuance of the recommendations of that Comnlission, 
it was actively considered by the Government of India in 1966 that 
all.areas having tribal concentra.tion of 50 per cent .and above shottld 
be covered by Tribal Development Blocks. However, due to finan
cial constraints, the policy of converting blocks with 50 per cent 
Scheduled Tribe concentration into Tribal Development Blocks was 
not only sto{lped during the years 1967-68 and 1968-69 but the .allo
cation for Stages' I and II were also reduced. 

1.29. The Shilu Ao Study Team in its R~port on Madhya Pradesh 
has observed that during the years 1967-68.and 1968-69 the special 
allocation was drastically cut. Against the proposed outlay of 
Rs. 239 lakhs and Rs.. 219 lakhs (as per prescribed pattern) during 
these years, allocatio'ns of Rs. 116.40 lakhs ap.d Rs. 147.50 lakhs only 
were proVided. Similarly, there :was reduction under the C.D. 
pr:>vision from which RS.'25 lakhs and Rs. 31 lakps only could be 
made available during these years. 
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1.30. T~ Committee desired to lm()W whetJler'Wlmt of resources 
wastheo~y ~erallCe ,or. whe~r ~Y4eclsimlbad been taken 
'op thelieport ,of theSchedul~ Ar~.Qd. Seheciuled Tribes Com
mission, the representative of the ,¥inistry of .Home Affairs has 
stated ~uring evidence:-

"On the basis of the recommenda.tion of. the Scheduled Areas 
~d Scheduled TJ::.ibes Com~n it w88et1timated that if 
.all ~reas in-.thecouDtry with 50 per cent or above ·tribal 
popula'tion were to beco.Wtred, ~~gllly ~ blocks would 
have to -be set ~p but only ,504 :such b~()Cksba'Ve so far 
come into l;)eing. From .the peii~ing Qf the F-ourth Five 
Year Plan, this matter was .rev.iew~ :b~ .the Government of 
India on the .~vice 9f a 'sp~ J.D<&nel :~t up ,by the Plan
ning Commis~on Who r.ec~~ ~.·,the work that 
baS already ·taken ,place rin ~e vatioos .. S:t-.s in the siRt-
.ing Tribal L).ev.el~ntBlocks. be ~rtber ,ecmsolidatelll 'by 
introducing a tlilid ,stage, of -.tnt~nsi-ve.wl~t which 
was not then existing. So we have introduced a third 
stage in all these 504 Tribal Blocks which' envisages an 
additional outlay ~ ten ~ .cbu:blg .. ~his ·td)ird stage 
period for each pne of .these bladts. . The.jpplelielt .tmat 
,the ,coosolidaAjon of~ork "tl1at :,h!ls . ~l'ee.dy _ ta.ken:place 
should come. through ~he .tQird !I~age .~f :~y.elqpment. ;R.e
cently-, tbe. Ministers of the States rev-jewed Itheposition 
and fett .that the s.trategy for .the Fifjh Plan :llho\tld envi
sagea~ extension of the or:\ginalex~iDlent pf ~istribu
ting Tribal Dev.elopmentBlocks t~ut .the country 
wherever there was a 50 per cent .-coBCmltratton. So., this 
.qUE!$iionof ~~up 300 ,tribal bloek-sbeginnq fl'QDl .the 
stage I to sta,ge III is under a~ive con~ieleration of Gov
enunent .and this ;is a mat-ter 'W~ich ,is .a:lso .~EIAe~viAg the 
.attention of .the' P-lanning .c9~siqn '~d .: . .trbe .l4iW,stry 
had .QCcasion 'to havre a ,se~. of Jti,I;~u~~n W:t~ the Plan-

.rung .Commission ·on 1Ih~ .subject~d fU;l'~ber (.i~~on will 
have.to be takenior,inclu.sion of :the,:Pf.Qgr~~me .in tlne 
Fifth Five Year Plan." 

1.31. Asked whether the Government in ,consultation w~th the 
'PI_ao~ngCo~~~ had alr~dy ta~~n a. de.ci:sion tor .. ~in,g ;~~e 
percerttage ofj>Op~lation at 50 'per cent. the J:l;!p'r~ep.tat~ye of ,the 

. '~inistry of Home .A~airs has stat~: 

914 L.S.-2. 
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In this connection, the Commissioner has observed that "it is 
.cl~irable that this important scheme' should be .implemented fully 
'soon, so that the ·large number of tribals lIving outside the Tribal 
~JDevelopment Blocks may be able to ,get some benefit from the deve
lopment programmes." 

1.35. The Committee are in agreement with the recommeridation 
of the Com~ission for Scheduled Areas and Scheduled Tribes that 
all areas where there is a concentration of Scheduled Triltes should 
be grouped together for the purpose of coverage under the -Tribal 
Development B/loeks for intensive ec:onomic development. The 
;Committee note that in the proposa~s for social weHare -in the Fifth 
Five 'year -Plan it has been agreed to in principle that the areas 
with 50 per cent or more tribal population will be covered in Tri
ba 1 Development -Blocks programme. The Committee hope that all 
areas' having 50 per cent or more concentration of Scheduled Tribes 
population win be covered under Tribal Development Block pro
grammes, during Ute Fifth Plan period. 

1.36. The Committee note that due to financial constraints, the 
.. Uoeation for Stages I & II of the Tribal Development Blocks in 
:.abe State were reduced. As the Tribal Development Block scheme 
·is of pivotal importance for the economic development of tribal 
·areas and the tribal people, the Committee recommend that full 
provision prescribed under the schematic budget should be made 
available for this .programme. 

1.37. Tme Committee endorse the observations of the Commis
sioner for Scheduled Castes and Scheduled Tribes ,that it is desir
'able that the large number of trillals living outside the Tribal 
tllocks should get some benefit from the development' programmes. 
The Committee,' therefore, recommend ·that special grants should 
be given by -the Govennnent of India to develop small pockets of 
tJlibats. living in the deep interior of the districts in the hills and 
the forests, who are not sufficient in numbers-to .come within the 
Sthecluled Areas or to qualify for a Tribal Development Block. 

.(iv) (a) Area Development Approach 

1.38. The Shilu Ao Study Team in its Report on Madhya Pradesh 
bas observed that it is almost axiomatic to say that unless the tribal 
people are free from the strangle-hold of exploiters, they cannot 
take advantage of development programmes designed for them. 
The strategy of welfare planning must be oriented to suit the spe
cial needs of the tribal areas. It is seen that many of the basic 



problems of the tribal people cannot be solved by takfng up pr0-

grammes within the restricted ambit of a Tribal Developmen\. 
Blo::k. Programmes of organisation of credit facilities, marketing~ 
proceSsing industries, soil conservation, boring of wells through 
mechaniCal appliances etc. so necessary for tackling the basic prob
l~ms enumerated above, could only be taken up in the setting of 
a much bigger area. This new approach to the problems of tribal 
areas has been termed as the Area Development Approach. 

That Study Team added that it would thus .appear that the trio.. 
bal development programmes would have to operate on two levels, 
viz.-

(1) Block level in order to be able, to take intimate care of 
the people; and 

(2) Area level in order to be able to solve some of the basic 
'" problems of a larger area having similar geographic and· 

socio-eeonomic characte.ristics. 

1.39. In accordance with the observations of the Shilu Ao Study 
Team, the erstwhile Department of Social Welfare have informec:l 
the Committee that the approach to tribal block pr'ogrammes in 
Madhya Pradesh has, in general, been of a two level natUre, viz. (1) 
Block level, in o'rder to be able to take intimate care of the people;' 
and (2) Area level, in order to be able to solve some of the basic 
problems of a la.rger area having similar geographic and socia eco'" 
nomic characteristics. Under this head are included assistanee 1J1l 
the Madhya Pradesh State Tribal Cooperative Development Corpo~ 
ration and the implementation of the Debt Relief Regulations. The 
progrmmes under the Backward Classes Sector, other than T .D. 
mock Programmes, ar,e also dove-taNed to ensure balan(!ed deve
lopment of the area. 

1.40. The Shilu Ao Study Team also observed that work on 
demarcation of such areas was in progress in M.adhya Pradesh. Ten
tatively, it was proposed to group the T.D. Blocks in 29 area units; 
Specific programmes for each area are being drawn up. The ShSIu' 
Ao Study Team was of the view that a perspective plim for all the 

, areas should be drawn up as early as possible so that the provisio!,!-s 
'under the T.D. Block programme could be uUIised in a planned' 
manner to tackle the basic problems of the tribal people and tribal 
areas. 

1.41. The Committee desired to know whether any perspective 
plan for development of tribal areas in Ma.:niya Pradesh State haef 



been drawn -up. The Ministry of Home Affairs, in a note furnish
ed to the Committee, have stated that no perspective plan for the 
development' of tribal areas in Madhya Pradesh has been drawn 
up. However, it is proposed to adopt a new strategy during the 
Fifth Five Year Plan in the matter of Tribal Development by 
adopting an intew-ated development project covering the entire tri
bal belts in the country. In States, tribal areas will be grouped in 
compact development project areas for the purposes of planning 
and execution. These areas will be carved out keeping in view their 
physical resources, ethnic composition, level of education, economic 
and social development and such ot!ler factors. This work will be 
taken up as a phased programme, the first priority being given to 
those areas which are at the lowest rung of the economic ladder. 
Special assistance in the Fifth Plan will be provided for these area 
development 'plans. In other areas, the Tribal Development pro
gramme ~ill be intensified and gradually merged into area deve
lopment programmes. 

1.42. As far as Madhya Pradesh is concerned, the representative 
of,the Ministry of Home Affairs has informed the Committee dur-

, 'ing evidence that the Government of Madhya Pradesh have ap
pointed a very high power Commission called the Adivasi Niti 
Nirdharan Ayog which has gone into the whole question of pers
pective plan for tribal development. The strategy involves an 
adoption of integrated development project c{)vering the varioUs 
tribal belts in the country. The tribal areas will be grouped in a 
compact development project areas for purposes of planning and 
execution. These areas will be carved out keeping in view their 
physical resources, ethnic composition, level of education, economic 
and social development and such other factors. The first priority, 
of course,' will be given to those tribal communities who are in the 
last rung of ~e ladder. Special assistance in the Fifth Plan will 
be provided for development plans in >these areas. 

1.43. The cpmmittee have been informed that Adivasi Niti Nir-
dharan Ayog has submitted its report to the Chief Minister of 
Ma~ya Pradesh and the report is under c~nsideration of the State 
Government. The Government of Madhya Pradesh have also con
stituted a Task Force under the Chairmanship of Additional Chief 
Secretary of the State with the following broad terms of reference:-

I. Social Services 

(I) review of the programmes like scholarships, hostels, etc., 
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(ii) improvement in the quality and content of education, 
including vocational/professional education; 

(iii) expansion of educational facilities; 

(iv) review of the set-up of Tribal and Harijan Welfare'De
partment to make it more effective in implementing edu
cational programmes; 

(vy to prescribe norms according to which social services like 
health facilities should be organised in backward areas. 

II. Economic Programmes 

(i) review of current programmes, speciaUy thoserelatinl 
to intensive agricultural development. rural industries and 
employme.t;lt; 

I, 

(ii) to suggest measures to revitalise the Tribal Develop--
ment Blocks programme; 

(iii) to recommend measures for the better implementation of 
prograrr:mes of various development departments In 

backwar~ areas; 

i (iv) development and improvement of forests; 

(v) rehabilitation of persons displaced by big projects. 

III. To review the programmes undertaken in the Central Sector. 

It has been stated that the Task Force has submitted its prelimi
nary report. 

1.44. The Co.mmittee no.te that Area Develo.pment Appro.ach is 
being ado.pted in the State to. solve so.me o.f the basic problem o.f 
larger areas having similar geo.graphic and socio-eco.no.mic charac
teristics. The Committee, ho.wever, feel that the co.ncept of Area 
Develo.pment limits itself to. planning fo.r an area no.t bigger than 
a district fo.r administrative co.nvenience. It must also be pointed 
Gut that the bask problems o.f the tribal. like forests, agriculture, 
land alienation, erosio.n, so.il co.nservatio.n, indebtedness and setting 

'up industries etc., do. no.t limit' themselves to a given administrative 
divisio.n. The Co.mmittee, therefo.re, recommend that ~hile 'Area 
Develo.pment Approach' may be accepted fo.r administrative co.n
venience, but keeping in view the pro.ltlems and potentialities of 
the regio.n as a whole, there is a need for regio.nal planning o.f 
tribal areas. 
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1.45. The Committee note that the Government of Madhya 
Pradesh have appointed a high power Commission and a Task Force 
to consider the strategy for integrated development of tribal areas 
ill the State and their reports are under examination by the State 
Government. The Committee trust that final decision on these re
ports will be taken by the State Government expe.ditiously for pre
paring a perspective plan for development of tribal areas in the 
State in a planned manner. The Planning Commission should also 
consider the suggestions of the high Power Commission for the 
formulation of the detailed Fifth Five Year Pran for the develop
ment of the tribal areas in the country. 

(b~ Pilot Proji?cts 

1.46. Apart from other schemes continuing from before, the Gov
ernment of India sanctioned in the Central Sector of the Fourth 
Five Year Plan, six Pilot Projects for the economic development of 
the tribals. Out of tbese, two projects are located in (a) Dantewada 
Tehsil and (b) Konta Tehsil of Bastar District in Madhya Pradesh. 

1.47. Giving salient features of these projects, the Ministry of 
Home Affairs in a note furnished to the Committee have stated that 
the projects are being implemented through Tribal Development 
Agencies (which are societies registered under the Registration of 
Societies Act, 1860) with the District Collector as the Chairman and 
other connected District level Officers, Members of Parliament and 
M.L.As. as members. The grants are released direct by the Govern
ment of India to the Agency. Each Project has a whole time Pro
ject Officer to ensure coordinated and effective implementation of 
the programmes. 

Each Project has an outlay of Rs. 1.50 crores for the core pro
gramme of economic development of Tribals and Rs· 0.50 crore for 
arterial roads to open up the Tribal belts during the Fourth Plan 
period. The core programmes of economic development relate to 
Agriculture, Debt Redemption, Land Reclamation, Land Restorati'ln, 
Land Record and Survey. Land Development and Soil Conservation 
Measures, Control of Shifting Cultivation, Minor Irrigation Horticul
ture, Marketing, Development of Animal Husbandry, e.g. Piggery, 
poultry, Fisheries and Cattle Development and encouragement of 
Forest-based industries etc. Subsidies ranging between 50 per cent 
and 75 per cent are available from the Agency funds for the different 
items of the programmes and the balance is expected to come from 
the beneficiaries who may avail of institutional credit facilities. The 
cost on communication is to be borne cent per cent by the Agency. 
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The approach to the economic problems of the tribals would, as 
far as possible, be comprehensive and integrated but there would be 
enough flexibility in the drawing up and execution of the pro
grammes in the difterent project areas keeping in mind the condi
tions obtaining in that particular area. Multiplicity of agencies. 
approaching tlie tribals for various facets of economic life would be 
avoided. 

1.48. It has been stated that the Tribal Development Agencies at 
Dantewada and Konta were registered on 14-2-1972. The adminis
trative set up to implement the schemes is gradually being put in 
position. The iacal departments of the State Government have 
undertaken the implementation of the schemes by engaging their 
staff. One P.W.D. Division and four sub-divisions have been creatE'd 
by the State Government for the Project. Dantewada Project has 
identified 1168 participants. It is expected that the implementation 
of the programmes will gain momentum in the near future. 

1.49. According to the 'Action Plan' of Dantewada and Konta 
Projects submitted by the Government of Madhya Pradesh, the fol
lowing table indicates the allocation of resources in Dantewada and 
Konta projects: 

Allocation of resources in Dantewada & Konta projects 
(Rs. in lakhs) 

No. Particulars Dantewada Konta 

Total Proje<:ts Total Projects 
amount share amount share 

I. Agriculture 74' 18 42'68 92'46 60· 16 

2. Animal Husbandry. 21'17 12'00 IJ'67 6'97 

3· Irrigation 69'42 29'09 75'53 26'23 

4· Agro-industry 23. 64 4'37 17'°5 3'60 

5· Credit and marketing 52'37 15'00 48'02 15'00 

-{i. Electrification 26· 19 500 43'67 6'00 

7· Village forestry 9'67 6'67 9'64 6'64 

8. Project Adminiskation 23'5° 23'5° 24'7° 24'70 

9· Cadastral Survey II' 70 II' 70 

31I 'S4 15°'01 322 '74 149'3° 
----
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1.50, It is stated in the above 'Action Plan' that agriculture claims 
23,8 pe:c' cent and 28,4 per cent of the total outlay in Dantewada. and 
Konta respectively, The Plan envisages a coverage of about 60 per 
cent of paddy fields by imprbved seeds, application of fertilisers and 
control of pesticides, It has also been stated that the settlement of 
landless persons is accorded in a high priority and the Projects will 
undertake settlement of 2,000 landless agricultural labourers of Konta 
and 500 of Dantewada in available areas, . 

1·51. The 'Action Plan' gives the following break-up allocation 
under agriculture: 

Agricultural Programme in Dantewada 'and Kents 

(Rs. in lakhs) 

S.No. Item Tot~1 amount Project share 

Dal'.tc-wada Konta Dantewada Konta 

J. Establishment 9'07 9'07 3'00 3'00 

2- Land development 7'60 12' 15 5'35 9'2.1 

3· Fertilizer 14'20 17'74 10'57 13'64 

4· Horticulture and vegetable develop-
ment , 8'45 3'58 6'20 2'58 • 

5· Fruit vegetable n:ursery 0'58 0'58 0'58 0'58 

<i. Soil testing laboratory 0'73 0'73 0'73 0'73 

7, Agricultural demonstrations 2'77 2'77 2'02 2'52 

S, Plant Protection 3'98 4'60 2'78 3'40 

9· Seed and land improvement 17'68 20'12 4'48 5'52 

10. Grain gola scheme 1'70 1'70 0'50 0'50 
II, Training and extension • 3'35 3'45 2'50 2'50 
12, Settlement of landless 4'00 16'00 4'00 16'00 

TOTAL 74'3.1 92'46 42'81 60'18 

1.52, In a note furnished to the Committee regarding the pro
gress achieved upto December, 1972 in respect of the two projects, 
it has been stated that in the field of agriculture Rs. 50,000 have 
been spent by each of the .agencies for construction of roads. Imple
ments and equipments for purposes of plant protection of. the value 
of Rs, 2,40 lakhs have been made available to the administrative 
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Departments, for use in the Agency area. Imp(oved agriculture has 
coyered 514 acres in Dantewada and 294 acres in Konta project 
areas. Area spraying has been done in an area of 6226 acres in 
Dantewada and 12480 acres in Konta. 241 quintals of fertWsers and 
128.5 qUintals of improved seeds have been utilised· in Dantewada. 
In Konta, 73.30 quintals of improved seeds have been utilised. 

1.53. The total expenditure upto December, 1972 in Dantewada 
scheme is Rs. 1.16 lakhs against Rs. 15 lakhs released so far. In 
Konta the expenditure upto December, 1972 is Rs. 1.39 lakhs against 
Rs. 20 lakhs released so far. 

1.54. Asked whether the Government of India proposed to open 
more Similar pilot projects in the near future, the representative of 
the Ministry of Home Affairs has ~tated during evidence that these 
projects have been started only recently as pilot experiments and 
it is too early to assess their impact. After they have had a little 
more experience of the results· of these pilot projects, the question 
of starting more such projects would be taken up for considerat~on. 

1.55. The Committee are seriously concerned to note that negli
gible progress has been made so far in the implementation of the 
programmes in the Konta and Dantewada Pilot projects, which is 
clear from the figures of expenditure incllrred in the two projects. 
In DQIltewada project out of Rs. 15 lakhs released upto Decemlter, 
1972, the total expenditure was only Rs. 1.16 lakhs and in Konta 
project, the Expenditure was only Ks. 1.39 lakbs against Ks. 20 lakhs 
released during the same period. Th~ Committee would urge that a 
review of the work done should be undertaken by the Government 
with a view to evaluate the progress made and to identify the prob
lems hampering the speedy implementation of the programmes and 
to take suitable remedial measures in the light thereof. 

1.56; The Committee also sugegst that a time-bound programme 
should be chalked out for implementation of the individual schemes 
undertaken· in the pRot projects. 

1.57. The Committee also suggest the desirability of associating 
local elected representatives of the tribals in drawing up priorities 

\ for the individual schemes. 

1~58. The Committee· truSt that, iii the licbt of experience gained 
in these pilot projects, similllr projeets for other backward tribal 
areas will also be put into oPeration. 
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(vii) Administrative set-up at Centre and State level 

(a) Organisation at the Centre 

1.59. The Tribal Development Block programmes is now adminis
tered at the Union Government level by the Ministry of Home 
Affairs. The Ministry of Home Affairs discuss with the representa
tives of the State Governments, annually, at the time of plan discus
sions, the requirements of funds for each State for the scheme and 
review its working. Having dUE regard to the overall ceiling for 
the programme approved by the Planning Commission and the 
essentials of the schematic pattern, the Ministry of Home Affairs 
issue administrative sanctions for the programme on the basis ot 
discussions held. The responsibility for the effective implementa
tion of the progwmme rests with .the State Governments. 

1.60. Madhya Pradesh is in the Central Zone with its Headquar
ters at Bhopal of the Organisation of the Director-General, Back
ward Classes Welfare, Ministry of Home Affairs, Government of 
India. The Zonal Director, Backward Classes Welfare, Bhopal, acts 
as the Liaison Officer of the Ministry by maintaining close relation
ship with the State Government and the non-official agencie~ work
ing in the field of tribal welfare. 

1.61. The Zonal Director, Backward Classes Welfare, submits 
monthly reports to the Ministry on the progress and impact of 
important development schemes being implemented in the State and 
also on such other matters as may be prescribed. 

1.62. The Ministry of Home Affairs have informed the Committee 
that the Zonal Director, Backward Classes W~lfare. Madhya Pra
desh, Bhopal. submitted reports on (i) Rajpur T.D. Block, West 
Nimar'District (M.P.); (ii) Manandragarh T.D. Block, Sarvodya 
District (M.P.); (iii) Intensive village development in village 
Karra of Rajpur T.D. Block, Surguja District (M.P.) and (iv) Pro
gress of education in the T.D. Block Manandragarh. Surguja District 
(M.P.). It has been stated that these rep~ts were forwarded to the 
State Government for initiating action on the suggestions and re
commendations made therein· 

1.63. The Committee had recommended in their Elevellth Report 
(Fifth Lok Sabha) on the Tribal Development Blocks in Gujarat 
that a section on progress of Tribal Development Bloeks pNlgramme 
should be illcluded ill the Annual Reports of the then Department 
of Social eWlfare. The Committee regret to note that in the Annual 
Report of the Department of So<'ia1 Welfare (1972-73) only a brief 
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reference has been made about the budget of the Tribal Develop-
ment Blocks in 1972-73. The Committee would urge that a separate 
section or chapter giving details of the progress and achievements 
of the working of the Tribal Development Block schemes in V8l'iODS 

States should he included in the Annual Reports of the Ministry of 
Home Affairs which is the Ministry now concerned with this subject. 

(b) Organisational set-up at State level 

1.64. The Ministry of Home Affairs have informed the Committee 
in a note that presently there are two Ministers of Cabinet rank in 
Madhya Pradesh, separately in charge of Tribal Welfare and Hari
jan Welhre. At the Secretariat lev'el, the Special Secretary, Tribal 
and HarijanWelfare Department heads the administration and is 
assisted by two Under Secretaries. At the district level. the Col
lectors control the working of the Tribal Development Blocks 
administratively and financially. The Collector is assisted by 
Deputy Director I District Organiser of Tribal Welfare Departmen t 
in the discharge of his duties. At the block level. the Area Orga
niser is in overall charge of the Block programmes. He is assisted 
in this task by the Extension Officers of the various Departments 
such as Agriculture. Cooperation. Panchayat etc .. and the Circle 
Organisers of the Tribal and Harijan Welfare Department. It has. 
however, been mentioned that the Extension Officers working in 
the T.D. Blocks are under the administrative control of the respec
tive Heads of Departments and that the old concept of the Block 
Development Officer being the leader of the team of extension 
workers is no more in operation in the Tribal Development Blocks 
of the State. 

1.65. The Committee desired to know whether any coordination 
agency for implementation of the tribal welfare schemes existed in 
Madhva Pradesh. The Ministry of Home Affairs in a note has 
stated that no separate coordinating agency exists· However. a 
Committee of Secretaries under the chairmanship of the Chief 
Secretary. Government of Madhya Pradesh, has been set up. No 
meeting of this Committee has yet been held. 

1.66. In view of the position that the Extension Officers working 
in the Tribal Development Blocks are under the administrative con-
trol of the respective Heads of Departments in the State, the Com-
mittee would recommend that the State Government should set-ull 
a Committee of Officials from the Tribal Welfare, Agriculture, 
Veterinary, Forest, Revenue, Irrigation, Roads, Medical and Public 

• 
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Health, Edueation, Community Development and Cooperatioo" De
partments for coordination and effective implementation of the 
Tribal Welfare programmes both In the Scheduled Areas and o·ther 
trn.l _ellS. 

1.67. In r~ply to a suggestion that officers with special aptitude 
for tribal welfare work should be posted in the tribal areas, the 
representative of the '!Government of Madhya Pradesh has stated 
during evidence that the State Government have taken a decision 
that officers should be sent to the sensitive tdbal areas after their'" 
reports are thoroughly seen. He admitted that it had not always 
been possible to pick out the best staff arid, in areas like Bastar and 
other places, they had to deviate. 

1.68. The Co~mittee desired to ,know whether any compensation 
or additional incentive was provided for the officers posted in diffi
cult areas. The representative of the GoveZDDlent of Madhya Pra-, 
desh has stated that it is an All India problem and they have been 
discussin~ with the Ministry of Homp. A.ff.:airs that the question of 
compensation should be taken up as a Centrally sponsored .scheme, 
or at least as a special scheme for the backward classes, so that the 
compensation to persons posted in difficult tribal areas is met from 
Central funds. 

1.69. The Committee are of the view that unless the staff posted 
in the tribal areas is devoted to the cause of tribal weHare, the 
tribal weHare programmes cannot be implemented properli As 
they have to work in isolated and difficult areas ~evoid of basic 
amenities, it is necessary to compensate them adequately. The 
Committee recommend that the officers and the stall required to b~ 
posted in tib~l areas should be posted after looking into their 
special aptitudes and capabilities for working in ditlicult areas and 
there should be a Scheme of incentives like special allowances, 
housinc faeilities, arrangements for proper educatiou of their 
children etc. for them. 



CHAPTER II 

BUDGET AND FINANCE 

2.1. The details of allocations and expenditure incurred on Tribal 
Development Blocks in Madhya Pradesh during the Second, Third 
and Fourth Plan periods are given below:-

Period 

Second Plan . 

Third Plan 

1966-67 

1967-68 

1968-69 

1969-70 

1970-71 

1971-72 

1972-73 

-

1973-7 4 (P~oposed) 

(Rs. in lakhs) 

Allocation Expenditure 

15°·00 70·3; 

341·4° 366.43 

244'00 197· II 

13°·4° 152·27 

147· So 121·°4 

172·00 157·87 

143·00 123. 13 

146·00 129·68 

15°·00 15°·00 
(Provisio:1a 1) 

175·00 

2.2. Asked about the reasons for shortfall in expenditure on 
Trlbai Development Biocks 'programmes in Madhya Pradesh during 
the years 1966-67, 1968-69, -1969-70 and 1970-71, the Ministry of Home 
Affairs have, in a note informed the Committee that prior to the year 
1967-68 the Planning and Development Department had th~ adminis-

\ trative control over Tribal Development Blocks. The utilisation of 
tUnds during 1967-68 was in excess of the G~-ernment of India allot~ 
ment; in 1968-69 it was about 84 per cent a.nd in 1969-70 about 92 
per cent. The overall picture of utilization for three years of 1957-68 
to 1969-70 comes to 96 per cent of the Gowrnment of India alloca
tion. 
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2.3. The following important items of development work are be
ing currently executed in the Tribal Development Blocks pro
gramme:-

1. Agriculture and Animal Husbandry 

(i) Supply of Bullocks. 

(ii) Field Bunding. 

(iii) Horticulture . 

. (iv) Supply of seeds and fertilizers etc. 

2. Irrigation, Reclamation and Soil conservation 

0) Wells, tanks, dams etc. 

(ii) Rahats. 

(i'i) Diesel pump3. 

3. .Education 

Construction of School buildings. 

4. Communication 

5. Cooperation 

6. Housing 

2.4. A statement showing the physical targets achieved during the 
years 1970-71, 1971-72 and 1972-73 is given at Appendix VI. 

2.5. Explaining the nature of cooperation, liaison and control of 
the Goverument of India on the execution of Tribal Development 
Slack progr>amme in the State, the Ministry of Home Affairs have 
~tated that all activities under the Centrally sponsored programmes, 
which include Tribal Develpment Blocks programme, are formulated 
and fInanced by the Central Government but executed by the State 
Government. The Zonal Director under the Director-General, 
.Backward Cla'~es Welfare of the Ministry of Home Affairs, exercises 
control and liaison with the State Government and non-official agen
cies working in the field of tribal areas. 

2.6. The head wise expenditure and the yearwise sanctions from the 
Government of India for the Tribal Development Blocks programme 
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'in Ma~ya Pradesh during the last three years has been 'stated to be 
,. follows: 

, 

Head of Developme'lt Year 
1969-70 

I. Project Headquarters 18·27 
(16· 70) 

'2. Agriculture & Animal Husbandry 10·07 
(14. 61) 

'3· Irrigation and Reclamation 89·31 
(114·62) 

4· Health &: Rural Sanitation 1·12 
(0·40) 

'5. Education 20·41 
(18· 12) 

.\(;. Social Education 0·02 

'7. Communication 0·19 

'11. Rural Arts & Crafts 

9· Cooperation 16·35 
(9.96) 

~o. Rural Housing 

1:1. Housing 1·86 
(I·ZO) 

'12. Miscellaneous 0·27 

TOTAL 1'7·117 
(174· 51) 

Sanction from G:ovemment of India • 172·00 

(Nate :-Figures' in' Brackets 'are Allotments.) 

..914lLS-3. 

(Rs. in lakhs) 

1970-71 1971-72 1972-73 
Sanctioned 

Amount 

0·76 0·56 0.50 
(1·93) (1·92) 

6·04 26·84 ., 40·00 
(6· 89) (33. 86) 

75·95 61.56 60·00 
(90 .75) (78·92) 

0.40 
(0.30) 

0·54 
(O·IS) 

2·00 

11·98 12·21 15·00 
(9·67) (13·68) 

0·01 0·25 0·60 

0·06 0·16 1·20 

1"00 

24·61 
(29·70) 

18·42 24·'10 

0·32 
(0·20) 

0·14 
(12·01) 

4·00 

1'00 

120·13 129·68 15°·00 
(133·44), (140· 54) 

143·00 146·00 150·00 
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2.7; Accoroing tOea" note fumiSh~ to-the Cominitteeby tDe]rfuds.. 
try of Home Affairs, the board financial proposals under the riuriR_ 
headings for the Fifth Five Year Plan are stated to be as rolIows:-

S. No. Scheme 

Scheduled Tribes 

1. Education 

2. Economic Uplift 

3. Health, Housing and other schemes 

4. Special schemes 

TOTAL 

(Rs in lakh~) 

State Plan Central 
Sector 

1400 100 

1750 250 

150 80 

1250 

3300 1680 

Total 

1500 

2000 

23 C> 

12S0 

4980 

._-------

2.8. The Ministry of Home Affairs' were asked whether any re
view of the "financial "and physical performance against Plan provi
sions and the targets achieved had been undertaken. The Ministry 
have stated that no review of the financial and physical performance 
has been separately made. The Ministry have, however, added that 
Tribal and Harijan Welfare Department of the State Government 
has deployed T. D. funds mostly (about 60-70 per cent) on irriga
tion and a.gricultural scheme. -The digging of irrigation wells has 
been a major programme. Under agriculture, schemes of contour 
bun ding, supply of se~ds and fertilizers and horticulture were ac-
corded prioritY. . 

2.9. The Committee are concemed to observe that there has been a 
continuous shortfall in expenditure in the Tribal Development Bolrks. 
i. Madhya Pradesh, as against the allocations made, from the year 
1968·69 onwards. The Committee recommend that the Governm~.,t 
sj.ould appoint a high level committee to examine this questioll with 
a view to see whether the existing administrative and financial ar
rangements are adequate! for the implementation of the various 
sehemes undertaken in the Tribal DeveloplJU!nt Blocks programme. 
The Committee trust- that suitable steps wili be taken to remove' the 
administrative, financial and procedural bottlenecks hamperi.n& th~ 
implementatioD of the Tribal Develo~meJlt Blocks programme. 



2.10. The Committee also regret to Dote that the State Govern
ment have not undertaken any review of the financial and physical 
progress achieved against the targets set for various schemes of the 
Tribal Development Blocks progEalDme. The Committee would 
stress the need for maintaining the proper statistics in . regard to 
estimates made annually against each Head and the financial and 
physical progress achieved against the set targets. 



(i) Land and Agriculture 

CBAPTEBln 
EVALUATION 

3.1. According to 1961 census 92.88 per cent of the Scheduled 
Tribes workers in the State were engaged in agriculture and 2.4 per 
cent in all(ed agricultural occupations, like fishing, forestry, live
stock, hunting orchard, plantation, etc. Agriculture is thus the 
mainstay of more than 95 per cent of the tribal population in the 
State. 

3.2. As indicated in earlier Chapter, the tribal areas in Madhya 
Pradesh can be divided into four Zones, viz., the Central, the Eastern, 
the Southern and the Western Zones which represent more or less 
different clear-cut agricultural divisions. A large part of the Central 
Zone comprising Shahdol, Mar-dla and some parts of Balaghat and 
Betul districts is covered by the Satpura ranges, Maikal Hills and 
Mahadeo Hills, Narmada being the important river. Some areas lie 
in the catchment area of Godawari. Various soil and sub-soil types 
inter-blended with other zone 'soils are found in this Zone. Soil ero
sion is acute in Mandla. Chhindwara and Betul. The Eastern Zone 
consisting of part of Bilaspur, Surguja and Raigarh districts has large
ly red soil with sandy texture. There are numerous hills and un
dulating plateaus. The Southern Zone comprising Bastar and part 
of Drug and Raipur districts is full of ragged hills and plateaus. 
Sandy red soil rich in iron ore is one of the features of this zone. 
Some of the important rivers of this area are Indravati, Sabri Tal, 
Mahanadi, Dudh and Tandula etc. The Western Zone comprising 
tribal areas in Dhar, Jhabua, Khargone and Ratlam districts has the 
characteristic black soil with clay texture and red soil with loamy 
texture. This area consists of mainly hills, sterile land and small 
forests of mixed type. Narmada is the main river. 

3.3. The conditions jn which agriculture is carried on ~ tribal 
areas are different from those obtaining in the plains. Half the tribal 
area of the State is at altitudes ranging from 1,000 to 2,000 feet while 
a fifth of the area lies between 2,000 to 3,000 feet. Only one-fourth 
of the tribal area is below 1,000 feet. The terrain in the tribal areas 
is hilly and undulating. Because of the undulating nature of the 
terrain, erosion of soil has been extensive. With the increasing 
pressure on land, undulating land and steep slopes have been 
brought under cultivation without adequate soil conservation mea-
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sures. Stripped of the protective overgrowth and exposed to rain-· 
fall, which is quite heavy in most of the tribal tracts, the soil has 
been heavily eroded; In fact the problem of soil erosion has assum
ed frightening proportions in considerable area of the Western and 
Central Tribal Zones .. 

3 4. Agricultural produtcion in the tribal areas is mainly for 
home consumption. In the Western Zone, Maize, Jowar, Cotton and 
Oil-seeds (Groundnut) are the principal crops. In the Central Zone 
also, food crops ;claim a very large area and principal crops are 
Kiodon, Kutki, Ihce and Wheat. In the Eastern and Southern 
Zones, paddy is the principal . crop. Minor millets like Kodon, 
Kutki, Kosra and Miada are also grown over a large area. The 
yield from land is tribal districts is generally very low. 

3.5. Tribal agriculture has thus four main characteristics. First, 
large cultivable areas held by the tribals are tmder minor millets 
for which alone the land is generally suitable. Secondly, agricul
ture is carried on under rainfed conditions as irrigation facilities 
are almost non-existent. Thirdly, the tribals grow early maturing 
varieties of crops to minimise the vagaries of the monsoon which 
is apt to be erratic in the later monsoon months as also be reple
nish \heir lean stock as early as possible. Lastly, the tribal culti
vator is unable to invest even a small amount of caiptal in agricul
ture because of his poverty. Tribal agriculture should, therefore, 
be considered on a separate footing from general agriculture of the 
plains. 

\ 

3.6. The details of expenditure and allotments on Agriculture 
aoOd Animal Husbandry under Tribal Development Blocks program
me in the State from 1966-67 to 1972-73 furnished by Ministry of 
Home Affairs is given below:-

(Rs. in lakhs) 

Year Expencli- Allot-
ture mf'r.t< 

_._-_._.---- -_. 

1966-67 5': 7~ :--:. -\. 
1967-68 25'40 5'57 

1968-69 IS'31 16'46 

1969-70 10'07 14'61 

1970-71 6-04 6-89 

1971-72 26- 84 .33-86 

1972-73 40'00 (Sanctioned 
amount) 
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3.7. Although the Ministry of Home Affairs have stated that 

about 60-70 percent of the Tribal Development funq,s have been 
deployed on irrigation and agricultural schemes, the TaskForce re
cently appointed by the Madhya Pradesh Government on the Wel
fare of Backward Classes in its preliminary report submitted to the 
State Government has observed that irrigation, power and agricul
tural programmes conceived as at present, have had little impact 
on tribal people. The common assumption that development of an 
area inevitably leads to progress of its people has been proved 
wrong in tribal areas. On the other hand such programmes have 
tended to strengthen the forces of exploitation. The Task' Force 
is of the view that a special machinery and organisation with simpli
fie~ work methods and procedure is necessary to ensure the benefits 
of these programmes to the tribal people. 

3.8. The CoDuntttee recommend that a special research CeB 
should be created in the Agriculture Department of the State to study 
the special problems of tribal agriculture and to take suitable mea
sures for its development. 

(ii) Land Alienation 

3.9. In a note furnished by the Ministry of Home Affairs, it has 
been stated that to protecj; the tribals from land passing into the 
hands of non-tribals, the following enactments are in force in the 
Madhya Pradesh State:-

(i) The Madhya Bharat Scheduled Areas (Allotment and 
Transfer of Land) Regulation, 1954. 

(ii) The Madhya Pradesh Land Revenue Code, 1959 . 

. 3.10. The M'Jdhya Bharat Scheduled Areas (Allotment and 
Tra.nsfer of Land) Regula.tioo, 1954-

This Regulation is applicable to the following areas of the 
State:-

1. Whole of district Jhabua; 

2. Sailana tehsil of Ratlam district; 

3. Kukshi, Manawar and Dhar Tehsils of Dhar district; 

4. Sendhwa, Burwani, Raj pur, Khargone, Bhikangaon and 
Maheshwar tehsils of West Nimar·· district. 

Section 4 of the said Regulation provides that no member of a 
Scheduled Tribe shall, except with the previous sanction of the 
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Collector, transfer by way of sale, exchange, mortgage, lease or 
-otherwise.any land to any person other than a member of a Sche
duled Tribe. No land held or occupied by a member of a Scheduled 
'Tribe shal~ be liable to attachment or sale inexecution of any decree, 
'«der of a <Civil or Revenue Court, provided that in relation of any 
land alloted for agricultural purposes, to a member of Scheduled 
'Tribe the restrictions shall apply only during a period of 5 years 
:from the date of such allotment. Any transfer, attachment or sale 
<of any land :made in contravention of this Section shall be void. 

3.11. The Madhya Pradesh Revenue Code, 1959.-This Code is 
~pplicable to the areas of State other than those mentioned above. 
Under Section 165 of the Code, the right of a Bhumi Swami belong
ing to a tribe which has been declared to be an aboriginal tribe 
shall not 'be transferred to a person not belonging to such tribe 
without the permission of a Revenue Officer given for reasons to 
be recorded in writing. No land comprised in a holding of a Bhumi 
.swami belonging to a Tribe which has been declared to be an abori
ginal tribe shall be 'liable to be attached or sold in execution of 
any decree or orqer. 

3.12. The Committee have been informed by the Ministry of 
Home Affairs in a note that the State Government have drafted a 
Regula:tionprovidingfor non-acquisition of land in Scheduled Area 
by a non-tribal. The matter is under reference to the Goverr:ment 
-of India. 

3.13. ASked about the land alienation problems being faced by 
the Tribals in the Madhya Pradesh State, the Ministry of Home 
Affairs have stated that under the existing Revenue Law, a tribal 
land holder needs permission from the Collector before he can trans
-fer his land to a non-tribal. However, be is free to transfer -land to 
another tribal. It has been notified that non-tribals purchase lands 
-through an intermediary tribal, defeating the spirit of the legal 
provisions. The tribal intermediary subsequently menoenvres to 
lIell the land to the non-tribal. 

3.14. As regards the success of legislative measures on land aliena
tion, the Commiittee have been informed that the existing provi
sions of law have partially succeeded in preventing alienatioq of 
1and by tribals. 

3.1S. The Shilu Ao Study Team in its Report on Madhya Prade')h 
bas observed that "it is alleged that substantial land transfer from 
'tribals to non-tribals have taken place no~withstandiDg the provi
lIions contained ln:fhe Tilles and regula'fions in the existing enact-
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ments. It is also alleged that revenue authorities do not alway~ 
scrutinise <;arefully applications for transfer of" land: from tribals' 
to non-tribals." The Study Team has strongly recommended a re
view of the provisions relating to the alienation ot the land of tri
bals with a view to plugging the loopholes in the existing enact.: 
ments. 

3.16. Asked about the action taken on the recommendations of 
the Shilu Ao Study Team and the measures taken by the State 
Government to restore the land to the tribals from whom it has 
been alienated, the M.lnistry of Home Affairs in a note have stated 
that the State Government is of the view that no new legislation 
is considered necessary at present. 

3.17. The Committee feel that the welfare programmes will have 
no mean~ug if the tribals are deprived of the land on which their
very survival depends. The Committee would reiterate the recom
mendation of the Shilu Ao Study Team in this regard and would 
urge the State Government that a comprehensive review of the 
land alienation problem should be undertaken hy a high level com
mittee at the earliest to see how far the existing tenancy and re
venUe laws Gf the State are effective in giving prGtection to the 
Scheduled Tribes land owners and cultivators. The Committee 
would like tOo be apprised Gf the findings of the State Committee SO 

appointed and the action taken thereon. 

3.18. The Committee would alsG reiterate the recommendation of 
the CGmmissiGner for Scheduled Castes and Scheduled Tribes made 
in his Twentieth Report that as one Gf the effective solu'tions against 
illegal alienation of tribal land tOo non-tribals the authorities con
cerned should take action suo moto to resume without payment of 
compensation, any tribal land which to their knowledge has been 
transferred to, or is otherwise under the illegal occupation Gf, a non
tribal. If necessary, a special administrative machinery may be 
introduced in the Scheduled as well as non Scheduled Areas to 
restore these lands to the original owners where they can be traced, 
or reserve them fGr assignment to other landless 'tribals where the 
original owners cannot be traced or do not come forward tOo claim 
them. 

3.19. The Committee note that the Madhya Pradesh GGvernment 
have drafted a Regulati~n providing for non-acquisition of land in 
Scheduled Areas of the State by a non-tribal. The Committee com
mend it· as a step in the right direction 
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The Committee ~ould also like to suggest that the Central Gov-

emment should prepare a model legislation for prevention of aliena
tion of land from ~ibBls to 1J0n-tribals for guidance ~f all the State 
Governments. 

(iii) Displacement 
3.~O. The tribal areas of Madhya Pradesh are rich in mineral and. 

water resources. A large number of mining, industrial and irrigation 
projects e. g. Bhilai Steel Plant, Kharkhora Project, Sarni Project, 
Korba Aluminium Project, etc., have been located in trUllal areas 
resulting large scale displacement of tribals from their· land. 

3.21. The Committee desired to know whether any survey had 
been made with regard -to the tribal communities which had been 
displaced on account of setting up of large industrial projects 
in the State and whether anything was being done for their 
rehabilitl:ftion. The representative of the Ministry of Home Affairs 
has stated during .eviden::e that an organisation under the Director
General, Backward Classes Welfare, has conducted several studies 
of such displacements. For instance, special studies had been 
undertaken in regard to displacements from Bhilai or from 
the area rou.nd about Hanchi. Some of the Tribal Research Institutes 
have also undertaken studies of such displacements. Th~ represen
tative of the Ministry of Home Affairs has added that in the Approach 
Paper for the Fifth Plan, they would like to have a special pro:' 
gramme for the rehabilitation of all those tribals who have been 
affected by such migrations. 

3.22. Dandakaranya Project is another project taken up in the 
tribal areas. This project was set up.. by the erstwhile Union 
Ministry of Rehabilitation in 1958 to resettle the. displaced' 
persons from East Pakistan. An area comprising 25,000 sq. miles in 
the Koraput district of Orissa and Baster district of Madhya Pradesh 
was acquired for the Project. As the project launched in the tribal 
area was going to affect the local tribal population, it was decided 
that Dandakaranya Development Authority would release 25 per 

'cent of the reclaimed land to the State Governments for resettlement 
of tribals. 

3.23. The Ministry of Home Affairs who were asked about the 
total area of land reclaimed by Dandakaranya development Authori
ty for handing over to the Government of. Madhya Pradesh and the 
land actually distributed by the State Government to ·the displaced 
hibals have in a note stated that the State Government had till 
December, 1972, released 82546.82 acres! of land· to Dandakaranya 
Development Authority. Against the quota of 25 per cent of reclaim-



.ed hnd (i.e. 14080.27 acres) to be distributed to the tribal families, 
· the Dandakaranya Development Authority have till September, 1972 
released 10007·93 acres for allotment to tribals. 

3.24. Regarding rehabilitation of persons displaced due to con
: struction of industrial plants, factories, dams and other development 
projects, the Commissioner for Scheduled Castes and Scheduled 

· Tribes in hi.> Twentieth Report has observed that it has already been 
pointed Qut in his earlier Report that considerable displacement of 
the Scheduled Caste and Scheduled Tribe persons has taken place 
due to the construction of various national projects. For building 
such projects large tracts of good agricultural land of these persoO';; 
are acquired without paying much attention to rehabilitate them on 
alternative agricultural lands or to provide them with other suitable 
means of livelihood. They are genel'ally given compensation in cash 
and are ultimately deprived of their money by unscrupulous persons 
for lack of experience on their part, to handle large amounts of 
money. 

3.25. In this connection the Shilu Ao Study Team jn its Report 
'on M,adhya Pradesh has observed that a Study undertaken by the 
'Tribal ReSearch Bureau of the Government of Orissa has revealved 
that displaced persons have started explioting the tribals. Their 
modus operandi is to induce the tribals to part with their agricul
tural yields during harvest at low prices and during lean months, 
when the tribals run short of food, to advance grain loan .. to them 
at very high rates of interest. In such a situation it should not be 
surprising if the tribal land gradually passes into the hands of the 
displaced persons. The Study Team received complaints that un-

· scrupulous persons purchased land from the tribal as soon as they 
get information about the possible location of a project in the tribal 
areas. The tribal, thus, does not -get even the fair price offered by 
the authorities as compensation. The present practice is for Govern
ment to grant cash compensation for tribal land acquired for public 
use. As the tribals know only how to subsist on agriculture and' 
do not possess any other skill which would help them in finding 
alternative employment, mere cash compensation does not meet their 
needs. In fact, whatever money they receive is quickly spent on 
non-productive purposes and they then become destitutes and are 
forced to lead a miserable life. 

3.26. Available information about the number of Scheduled 
Tribe familie!: displac"d and rehabilitated on 111'1('1, duE' to constru-
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t:on of national projects during the years 1908-69, 1969-70 and 1970-71 
in Madhya Pradesh (32 districts only) is given below:-

------ -.-----

Year 

1970-71 
--_._-------

N.l. of 
Sch. 
Tri;)e 
Families 
displaced 

N.A. 

147 

N.A. 

Acreage 
of land 
from 
which 
displaced 

N.A. 

N.A. 

No. of 
families 
rehabili
tated 

N.A. 

Acreage 
of land 
allotted 

N.A. 

3.27. In the absence of precise statistics regarding the number of 
Scheduled Tribe families displaced and rehabilitated on land due 
to construction of national projects or lease of mines to the private 
ilntrepreneurs in Madhya Pradesh, the Committee are unable to come 
to any difinite conclusion. They, however, feU that the position of 
rehabilitam{)n of displaced Scheduled Tribe families is far from 
satisfactory. The Committee suggest that the services of the Tribal 
Research Institute may be availed of to undertake a study of the 
requirements of the affected tribal families and to make suggestions 
for their rehabilitation, keeping in view their mode of life, tradition 
-and customs. 

3.%8. The establishment of national projects whether for indus
trial development, irrigation or for the settlement of non-tribals in 
tribal areas, apart from disturbing the economy and social fabric of 
the tribals, might cause wide social and economic imbalance among 
the settlers and the tribal population.. The Committee, therefore, 
recommend that special measures should be taken to see that the 
tribals get due share of the benefits of industrialisation and that wide 
social Bnd economic imbalance is not a,grBvated by rapid industria
lisation. 

(iv) Irriga.tion 

3.29. Irriga~ion foacilities are negligibl& in tribal areas of the State. 
Such irrigation as is done at present is through wells and tanks. 
ExcePt the lands in valley. the soils are poor and the moisture reten
tion is low. In the absence of irrigation facilities, the tribal cultiva
tors are wholly dependent on rains. Because of the extensive problem 
of soil erosipn, the lands held by the tribal people are marginal 
lands which are incapable of sustaining high yields unless the basic 
land improvement measures are undertaken. 
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3.30. The details of the irrigation progriunme to be taken up under 
the Fifth Five Year Plan proposals for the welfare of Scheduled. 
Tribes in the country are as follows:-

(Rs. in crores) 

Irrigation 

(i) The level of irrigation will be increased from I % to 3 % of the total 
cultivable land in tribal areas. Thus S lakh acres will, be brought 
IUlder irrigation 100' 00 

(ii) Existing tanks gone out of use because of disrepair etc. will be restored 10' 00 

(iii) Survey of minor irrigation and medium irription projects, lift irrigation 
schemes and undClJIOund water resources will be taken up as prepara-
tory for future ittigation programmes ~ s· 00 

TOTAL lIS' co 

3.31. The Madhya Pradesh State's Fifth Five Year Plan under 
the Basic Minimum Needs Programme provides for at least 7 per cent 
irrigation in each Block and 23 per cent in the State as a whole. 

3.32. In this connection, the Task Force appointed by the Madhya 
Pradesh State Government on the welfare of BaCKward Classes in 
its preliminary report has recommended that apart from bringing at 
least 7 per cent cultivated area under irrigation in each Block, under 
the Basic Minimum Needs Programme, all existing tanks, currently 
out of the because of silt and disrepair etc., should also be renova~ 
ted. The Task Force has also recommended that a special cell 
should be created in the Irrigation Department for surveying 
and preparing project reports for minor and medium irrigation 
projects. lift irrigation s~hemes and for the development ,and ex
ploitation of gro~nd water resources in tribal areas. 

3.33. The Shilu Ao Study Team' in its report on Madhya Pradesh 
hag made similar suggestion. The Study Team has suggested: 

"A separate Irrigation Cell exclusively for tribal areas should 
be set up in the Irrigation Department. The tribal areas 
should be surveyed for agricultural development potential. 
This work may well be taken up by the Agriculture Ex
tension OfHcers of the Blocks. Minor irrigation works 
should be taken up on a large scale. 'Larger subsidies in 
the case' of the more backward tribes may be allowed. As 
the cost of wells will be much more than in the plains, 
liberal subsidies should be given for the cQnstruciion of 
wells in tribal areas." 
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'The Study Team has also ob~rved: 

"State Government had prepared a special programme of 
irrigation in selected tribal districts at the instance of the' 
Study Team. The estimated outlay on the proposed 
schemes was of the order of Rs. 31.40 crores. The Study 
Team felt that the programme, though modest in the con
text of the almost complete non-existence of irrigational 
facilities in the tribal areas, would be a good beginning in 
increasing the irrigation facilities in tribal areas and 
augmenting food production. The Study Team strongly 
recommend that the necessary provision for the scheme 
should be included in the Fourth Five Year Plan." 

3.34. The Committee desired to know whether it was a fact that 
while the expenditure on irrigation in tribal areas of the Madhya 
Pradesh had increased, the area under irrigation had decreased. The 
following' statement furnished by the Ministry of Home Affiars indi
cates the area. irrigated in various tribal districts in Madhy,a Pradesh 
,during the year 1963-64 and 196.8-69: 

District Net Irrigated in Difference 
Hectres in 

1963-64 1968-69 1968-69 
over 
1963-64 
(Hectres) 

1. Balaghat 96,631 1,01,558 -!-4,927 
2. Bastar 12,768 12,14" --628 

.3· Betul 17,941 26,139 -!-8,198 

4· Bilaspur 1,07,868 1,39,994 ,L 32,126 

5· Chindwara 15,688 19,066 -1. 3,378 
,6. Durg 99,523 1,27,482 .!-27,959 

7· Dhar 18,375 23,064 : 5,689 
:8. Jhabua 4,061 6,f61 -+-2,600 

9· Mandla 1,326 2,630 +1,304 
1:0. Khandwa 10,631 16,628 .!-5,997 
II. Khargone 10,919 31,525 -!- 20;606 
12. Raigarh 5,060 12,904 -'-7,844 
'13· Raipur 1,70,453 2,07,481 +37,028 

14· Ratlam 14,179 16,4 II -1. 2,232 

IS· Raisen 3,180 4,199 -'- 1,019 
16. Seoni 25,205 25,487 -'282 

17· Surguja :3,728 4,675 -1.947 
18. Shahdol 

19· Sidhi 
978 3:385 -1:- 2,407 

1,095 1,722 +627 

---- . __ ... 

WHOU! STATB 10,34,666 13,24,osS +z,8!Mi19 
----
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3.35. The Committee regret to note tbat althougli the Shilu A.,. 
Study Team in its report on Madh),a Pradesh (1969 had su~~ested 
thal a separate irrigation cell exclusively for tribal areas should be 
set up iD the Irrigation DepartmeDt, no action bas been taken so far 
to constitute such a cell. The Committee trust that a special cell 
would be created in the Irrigation Department for surveying tribal 
areas for agricultural development potential without further delay. 

3.36. The Committee trust that adequate funds would be earmark
ed in the State Government budget in the ensuing years for imple
mentation of the special programme of irrigation in tke tribal dis
tricts 

3.37. The Committee are concerned to note that from 1963-64 to 
19&8-69 in Bastar distrirt there has been decrease in the net area 
irrigated and in Balaghat and Seoni districts there has only beeB 
marginal increase ill the area irrigated. The Committee would like 
the State Government to examine this matter. The Committee hope' 
that vigorous steps will be takell by the State Government to in-
crease irrigation facilities in the trib8t areas in general and in parti
cular in tri'lal districts lacking irrigation facilities. The Committee' 
feel that unless this extra eftort is made, the tribal areas would' 
again be 1ft behind. 

3.38. The Committee would also urge that a proper survey about 
the actual flow of the benefit from irrigation schemes to Scheduled 
Tribes in Tribal Development Block areas should be conducted and 
necessary steps to rectify the imbalance, if any, in the matter of 
sharilU{ of benefits by tribals and non-tribals in the Trbal Develop
ment Block areas should be taken. 

(v) Indebtedness 

3.39. The problem of indebtedness is acute among the Scheduled 
Tribes of the Madhya Pradesh State. The Madhya Pradesh Tribal 
Research Institute conducted a survey in 1964. The extent of' 
indebtedness and the percentage of indebted families in the four 
Tribal Zones of the State as revealed by the Sruvey are given below:-

Zone 

~Iestern Zone 
Eastern Zone 
Central Zone 
Southern Zone 

._-----------------
Extent of 
indebted ness 

Rs. 

343·99 to 645.19 
72·00 to 379·22 

135·77 to 274·87 
91.36 to 321·00 

Percentage of families 
in debt to total 

families 

59'9 to 82'9 
54' 5 to 56' 0 
32'3 to 50'0 
16'4 to 40'0 
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3.40. The survey revealed'that indebtedness is highest in the
Western Tribal Zone where 60 to 83 per cent of surveyed tribal 
families were found to be indebted. Indebtedness in the EasterD: 
Tribal Zone was also found to be high, inasmuch as 54 to 56 per cent 
of the surveyed families were found to be in debt. In the Central 
Tribal Zone, percentage of .indebted families was between 32 to 50. 
In the Southern Tribal Zone, there was great variation in indebtp-l
ness between Bastar and Durg, the latter having 40 per cent indebt
ed families while only 16 per cent families were found" to be indebt
ed in the former. 

3.41. According to the survey, the average loan taken by the' 
indebted families varied between Rs. 343.99 to Rs. 645.19 in the 
Western Tribal Zone. In th~ Eastern Tribal Zone, the range of 
debt was between Rs.72.73 and'Rs. 379.22. Corresponding figures 
for Central and Southern Tribal Zones were Rs. 159.5 to Rs. 274.87 
and Rs. 91.36 to Rs. 321.62.' The figures of average outstanding debt 
per indebted tribal family, naturally higher than the average debt 
incurred during th~ year, varied consistently according to the size of 
the average debt in the various districts. Consumption loans 
accounted for 33.1 to 69.5 pzr cent of the average debt in the Western 
Zone. In the Eastern Zone also (Surguja and Raigarh district), 43' 
to 67.3 per cent of the debt was incurred for domestic consumption. 
The p~rcentage of loans obtained from the money-lender was the 
highest (56.2 to 84.7) in districts of the Western and the Eastern 
Zones, where the degree and incidence of indebtedness was also the 
highest. 

3.42. :hoans are advanced to the tribalS both in cash and kind. 
The survey revealed that 86.9 per cent of the average debt was 
taken in cash and I3~1 per cent in kind. The survey also showed 
that the IIloney-Iencloer or the indigenous trader-cum-moneylender 
still holds sway over tribals in the matte!" of advancing various types 
of loans and accounts for about 64.0 per cent of the loans taken by 
the tribals. Cooperative and Government sources supplied 18.6 per' 
cent and 13.5 per cent respectively of Jhe average debt. 43.6 per" 
cent of the'loans was for productive P1U]XlSeS, namely, agriculture, 
while 47.7 per 'cent was for non-productive purposes-13.2 per cent 

\ for saeial religious activities and 34.5 per cent for domestic consump
tion. Over half the loans (50.6 per cent) were secured and interest 
r~tes '''uied from 25 per cent to 49 per cent. About two-thirds of 
thE' I n "_,,: (155.5 per ,cent) were obtained on personal security and" 
goodwill. 

3.43. The Committee· desired ·tc:dmow about the' debt relief mea
sures undertaken by theStaU; Oovenilnerit 'for the tribal debtors: 
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:and the results achieved. The Ministry of Home Affairs in a note' 
furnished to the Committee have stated that the State Government 
have enacted Madhya Pradesh Aditvasi Rini Sahayata Adhin~yam 
1967 to help tribals in scaling down their old debts. For this pur
pose, separate Debt Relief Courts were established. The Debt 
Relief Inspectors were posted to register old debt cases. By the 
end of 1971-72, 2,08,775 cases were registered out of which 63,000 
cases were pending. Old Debts have been scaled down to a consi
derable ext~nt. The Ministry of Home Affairs have added that this 
Act, however, is applicable to debts upto appointed date, i.e., 15-3-67. 
There is no legal remedy available for debts contracted after the 
.e~piry of the appointed date 15-3-67. Many creditors have taken 
advantage of this provision and have renewed the old debts with a 
view to defeat the provision of the Act. On the positive side, the 
1)tate Government are thinking of providing non-productive loans 
:to tribals. 

3.44. The representative of the Ministry of Home Affairs has 
informed the Committee during evidence that as a pilot programme, 
1n two districts of Madhya Pradesh, an experiment of advancing 
loans for consumption and non-productive purposes has been started. 
While the recovery in one particular Tribal Development Block is 
extremely satisfactory on the advances made for unproductive pur
'poses, in the other blocks the recoveries have been totally disappoint
ing. 

3.45. In order to assess the working of the scbeme and the extent 
to which the Scheduled Tribes derived benefit therefrom, a study 
was undertaken in the Gandhwani Tribal Development Block, by 
1he Office of the Zonal Director, Backward Classes Welfare, Bhopal, 
in September, 1969. The study team visited all the four cooperative 
'Societies situated at Gandhwani, Avaldaman, Joerabad and Kesvi. 
'The team found that: 

(i) the procedure followed by the societies for grantin~ loan 
under the scheme was different from what had been 
prescribed, resulting in delay in granting loans; even 
though the demand of each individual was well within 
the prescribed limits, no member got loan to the extent of 
his demand; 

(ii) the Executive Oftlcer did n'Jt follow any well-defined and 
uniforin procedure in scaling down the demands for loan, 
-wlaicD was done on an ad hoc basis; 
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·(iii) the Circle Organiser, who ou,ht to have played a k. 
role in sanctioning the loans, remained completely out 
of picture and for sometime he was not even aware of 111. 
existence of this scheme; 

'Hv) the Dhar Branch of the Madhya Pradesh Tribal Develop
ment Corporation did not release to the cooperati~e 
societies Rs. 50,000 intended for the implementation of 
this scheme, this circumscribed the number of benefi
ciaries and the benefit that could have accrued to them; 

"l:v) There seemed no justification for the Corporation to 
release merely 20 per cent of Rs. 1.00 lakh allotted for 
that purpose as the demand for loans for non-productive 
purpose and for meeting social obligations was far higher; 
instead the Corporation authorities utilised 80 per cent of 
this amount for other purpose, making it difficult for the 
societies to purchase suffic4ent goods for sale to the 
tribals; 

'(vi) there were also .bad debts which the societies could not 
redeem; and 

. (vii) non-productive loans for social needs had been advanced 
to very few persons, one of the important reasons for this 
being the fact that the social ceremonies among the tribal 
people required larger amounts than the upper limit of 
Rs. 150!- prescribed for the purpose under the scheme. 

3.46. The Commissioner for Scheduled Castes and Scheduled 
"Tribes in his Twentieth Report has observed: 

"In view of the above defects in the· working of the scheme, 
the tribal members were forced to take loans for such 
purposes from the moneylenders where they often had to 
pay 25 per cent interest. In order, therefore, to help the 
Scheduled Tribes, and for that matter also the Scheduled 
Castes, in their economic development, it is essential that 
cooperative societfes are organised in a proper manner 
and run systematically. There should be strict super
vision over their working, so that vested interest may not 
be able to put hurdles in their way. From time to time, 
reviews should _ be made about their working and remedial 
steps taken at the appropriate time". 

914 LS--4. 



.3.47. Asked whether Government could approach the Life Insu
rance Corporation so that facilities could be given to these rural 
people in the matter of insurance, the representative of the Ministry 
of Home Affairs has stated during evidence that multiplicity of 
organisations among these simple communities is one of the biggest 
problems. In fact, for these integrated tribal development pro
gramme they are trying to evolve a structure which not only pro
vides them productive loans but also loans for social purposes. 

3.48. The Committee are concerned to note that even in 1964, 
according to the survey conducted by the Tribal Research Institute, 
59.9 to 82.9 per cent; 54.5 to 56 per cent; 32.3 to 50 per cent and 16.4 
to 40 per cent of the surveyed tribal families in Western, Eastern, 
Central and Southern tribal zones respectively were found to be 
indebted. The Committee also note that more than 47 per cent of 
the loans taken by the tribal families were for non-productive pur
poses-for social and religious activities and for domestic consump
tion and that the trader-cum-moneylender accounted for about 64 per 
cent of the loans taken by the tribals. In the absence of facts to 
the contrary, the Committee have no reason to believe that the extent 
and the pattern of indebtedness has undergone any change during 
these years. In order to save the tribal economy from the strangle
hold of the moneylenders. the Committee recommend that immediate 
comprehensive measures should he taken for providing credit from 
a single source, both for productive and non-productive purposes and 
for marketing the agricultural and forest produce of the -tribals. 

3.49. The Committee note that by the end of 1971-72, out of 
208775 cases registered for debt rE'lief about 63,000 cases were pend
ing. The Committee trust that the disposal of the remaining casE'S' 
will be done expE'ditiously. 

3.50. The Committee also note that many creditors have taken 
advantage of the loopholes in the Madhya Pradesh Rini Sahayata 
Adhiniyam, 1967 and have renewed the oid debts of the tribals and 
thereby have defeated the provisions of the Act. The Committee 
recommend that the said Act should be suitably amended at the. 
earliest to plug the loopholes. 
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3-51. The Committee are in ~ement with the observations of 
the Commissioner for Scheduled Castes and Scheduled Tribes in his 
Twentieth Report regarding the working of pilot schemes for giv
ing loans for consumption and non-productive purPOSes in Gandh
wani and Bagicha Tribal Development Blocks of Madhya Pradesh. 
The Committee recommend that suitable remedial steps should be 
taken by the State Government to streamline the working of the. 
credit cooperative societies so that the scheme proves beneficial to 
the tribals in keeping them away from the moneylenders. The Com
mittee trust that in the light of experience gained, there will be a 
gradual extension of this scheme to the other 'tribal areas of Madhya 
Pradesh. 

The Committee further recommend that the State Government 
should give adequate publicity in regard to the facilities that are 
available to the tribals in the matter of debt relief. 

(vi) Cooperatives 

(a) Working of Cooperatives 

3.52, Cooperation is one of the Centrally 3ponsored scheme for 
the welfare of Scheduled Tribes. The main type of cc: ,peratives 
organised among the Scheduled Tribes a.re (i) Multipurpose Co
operative Societies; (ii) Service Cooperatives; (iii) Forest Lab
our Cooperatives and (iv) Farming Cooperatives, The number of 
these Societies organised during the first three plan pf:riods by the 
Tribal and Harijan Welfare Depa.rtment of the State Government 
is given below:-

1. Multipurpose Cooperative Societies 

2. Forest Labourers Cooperative Societies 

3. Service Cooperative Societies 

4. Farming Cooperative Societies 

994 

317 

5 

8 

3.53. The Ministry of Home Affairs have informed that total 
membership of these socie.ties ~s 39,000 aJ;ld their activities are to 



'" supply articles ol daily needs 1;00 tribal and purchase from thea. 
forest produce. The Ministry of Home Affairs have added. that tea 
forest Labour Cooperatives are working as agents of Forest I>epa.n
ment of the State Government for nationalised forest produce. 

3.54. The management of Multipurpose Cooperative Societiea 
and Forest Labour Cooperative Societies is vested in the member 
themselves. It has been laid down in the bye-laws for Multipur
pose Cooperative Societies that the percentage of non-tribal mem
bers must not exceed 10 per cent and that the office bearers must 
all the tribal members. In the case of Forest Labour Coopex:atiye 
Societies membership is restricted to tribals only. 

3.55. In the case of Multipurpose Cooperative 
Forest Labour Cooperative Societies the following 
assistance is given per society:-

Societiell and 
Governmental 

(i) Working Capital subsidy Rs. 10,000/-

(ii) Godown subsidy 

(iii) Services of Government Manager 
for a maximum period of 5 years. 

Rs. 7,500/-

3.56. The Madhya Pradesh State Tribal Cooperative Develop
ment Cooperation was established in March, 1960, as an Apex ins
titiution under the Backward Classes Sector to guide and supervise 
the primary Cooperative societies in tribal .J.reas. 

3.57. In this connection, the Commissioner for Scheduled Castes 
and Scheduled Tribes in this Twentieth Report has stated that due 
to heavy losses by the Madhya Pradesh Triba.l Cooperative De
partment Cooperation, there w.as shrinkage of working capital 
available for the cooperative societies. 

3.58. The Shilu Ao Study Team in its Report on Madhya Pra
desh noted that the Madhya Pradesh Cooperative Development 
Corpor.ation after incurring a loss of Rs. 70 lakhs during its work
ing of four years was under strong pressure to work with a profit 
motive and as a· result it had to close its ten branches and with
draw from certain classes of business. The Shilu Ao Study Team 
viewed it as unfortunate development ·md felt that the Corpora
tion had been organised with the primary ,mrpose of promoting 
welfare of triba.ls and the profit motive must necessarily be sub
ordinated to the interests of tribals. The Study Team had recom-
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mended that abigh level Committee might be appointed to examine 
the working of the Corporation and to make recommendations 
regarding the action to be taken to remoVe the difficulties which 
had hampered its growth. 

3.59. When enquired about the unsatisfactory working of the 
Madhya Pradesh Tribal Cooperative Development Corporation, 
the representative of the Government of Madhya. Pradesh, while 
admitting that upto 1971 the Corporation had suffered 10ss",5 to 
the extent of Rs. 1.5 crores, expressed the vie'v during evioence 
that the Corporation had done some good job insofar it organised 
some industries which had given employment to Tribals, etc. He 
added that a senior officer of the State Government had gone into 
the organisational structure of the Corporation, including lhe 
question of losses. Orders had been issued fnr 100 per cent audit 
of the Corporation. and after it was done action to fix respon~i

bility would be taken. In the meantime, the State Government 
had reconstituted the Corporatior.. 

3.60. The Committee desired to know the measures taken to 
strengthen the finances of the cooperative societies in the tirbal 
areas through speci.al assistance. In a note furnished to the Com
mittee, the Ministry of Home Affairs have stated that the coopera
tive societies which have suffered losses are being revitalised by 
giving them financial assistance at the rate of Rs. 5,000 each and so 
far 160 societies have thus been revita.lised and 75 rnore are being 
revitalised during current year. 

3.61. The Committee note that due to heavy losses incurred by 
the Madhya Pradesh Tribal Cooperatives Development Corporation, 
there was shrinka~ of working caI1italaV18iJable for cooperative so
cieties in tribal areas of the State. They also note that the Shilu Ao 
Study Team in its report on Madhya Pradesh (1969) had recommen
ded that a High Level Committee might be appointed to examine the 
working of the Corporation and make recommendations regarding 
the action to be taken to remove the difficulties which had hampered 
its growth. The Committee further note that a senior officer of the 
Madhya Pradesh Government investigated the working of this Cor
poration and that, as a result of his investigation, the State Govern
ment has reconstituted the Corporation. The Committee would like 



to be infonned about the improvements since effected in the work
ing of the Corporation. 

(b) Training of Scheduled Tribe persons in the methods of coopera-
tion 

3,62, The Commissioner for Scheduled Castes and Scheduled 
Tribe" in his Twentieth Report has observed that it is generally 
known that persons from rich and influential section of the population 
often dominate the cooperatives started for backward classes and 
use them for their own personal ends, This factor and lack of suit
ably trained personnel among Scheduled Castes and Scheduled Tri
bes to run cooperative societies organised for them, have been amongst 
the main factors responsible for slow progress of cooperative move
ment in areas having concentration of-Scheduled Caste and Schedul
ed Tribe persons, In order to make cooperative help more purpose~ 
ful for these communities special schemes have been launched in some 
of the States and Union Territories for imparting training to mem
bers of the Scheduled Castes ,and Scheduled Tribes in the methods 
of cooperation, The number of Scheduled Tribe persons trained in 
the methods of cooperation under various schemes in Madhya Pra
,desh during 1969-70 and 1970-71 are given below:-

1969-70 ~ -20 

1970-71 Nil 

3;63. The 'Coinrliittee ~ttonotethBt little work has been done 
in regard to the trairllng of Sc!'hedilled Tribe 'persons In 'the methods 
of cooperation in Madhya Praaesh. TheCotiUnlttee endorse the 
views of tile Coiilinissioner for Scheduled Castes arid Scheduled 
'tribes 'that 'lack of sulblbly ti'iUiiea penons amoiigSt SCheduled Tri
'bes tortin coOPerative 'societies Is one'of tlie maibfaetorsrdiWbsi
ble for 'the slowpibgress of cooperative movement in ~he tribal 
areas. In' order to ~tnmiihen the cooPeratn.:e triovement in' the 'tri
bal areas, it is impeiiitive that adequate number oflociil tribal 
jeeple are trained in techniques of Cooperation. The ComLuttee 
ret'!Obtmend that suitable training scheme should be started in the 
tJIIbaI.areas of Madhya Pradesh for the purpose at the earliest. 
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(vii) Education 

(a) Literacy 

3.64. According to 1971 census, the General literacy for Madhya 
Pradesh is 22.14 per cent as against 29.46 per cent for the country. 
The literacy rates of Scheduled Tribes in the State and Scheduled 
Tribes in the country for 1971 have not been furnished. However, 
the Ministry of Home Affairs have stated the literacy rate of tribals 
during 1961 census was 6.11 per cent and general rate was 17.15 
per cent. It is estimated that the literacy rate for Scheduled Tribes 
will stand at about 7 per cent fu 1971. 

3.65. The position regarding literacy. is, hov.ever, not uniform 
among the various tribes of the State. The Oraons, Pradhans, Halbas, 
Kawars and Gonds are educationally more advanced. Educationally 
most backwaro tribes include Sahariyas, Bhumias, Kamars, Korwas, 
Kols, Baigas, Bhils and Korkus. 

The Ministry of Home Affairs who were asked about the literacy 
among the vari~us tribes in the State have stated that tribewis€ po
sition according to 1971 census is yet to be published by the Census 
Department and is not available. 

3.67. The Committee desired to know the reasons for educational 
backwardness among the tribals of the State. The l\ifinistry of Home 
Affairs, in a note, have informed the Committee that providing of 
formal education has been recently introduced in the tribal areas. 
The environmental conditions of the tribal areas are not such that 
the tribal children would attend educational institutions unless they 
are persistently persuaded to do so. All efforts are made to attract 
tribal -children to the school, -but since conducive atmCJsphere for 
attaining education has not developed adequately amongst them and 
because they are poor and also have actively to participate in the 
tribal economy, the enrolment in schools is much below expectation. 

3:68. Asked about the steps t&,ken to increase the liter.acy among 
-the' tribals in general and particularly among the educationally 
backward tribes of the State, the Ministry of' Home AffaiTS have 
'Stated that the State Government have been establishing more and 
more educational institutions, granting scholarships and stipend 
'facilities, hostel facilities so as to increase literacy among the tribes 
in general and backward tribes in particular in the State. Residen
tial type schools (Ashram schools) are established with a view to 
attract the students of most backward tribes in the State. 
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3.69. The Ministry of Home Affairs have added that the' number 

of educational institutions run by the Tribal Developmimt Depart
ment of the State Government have considerably increased durin~ 
the period 1965-66 to 1972-73-from 4791 primary schools to 7906", 
from 532 Middle Schools to 1153, and from 104 Higher Secondary 
Schools to 216. The enrolment has during this period increased 
from 3.50 lakhs to 4.20 lakhs in primary classes, from 0.41 lakhs to> 
0.52 lakhs in Middle Classes and from 11,700 to 21,000 in Higher' 
Secondary classes. 

3.70. The Tribal Department has also expanded hostel !faci
lities to cover larger areas-from 425 hostels for tribals in 1965-66" 
to 1105 in 1972-73. At present there are 27,000 seats in these hostels. 
With a view to attract tribal girls towards education, residential 
type or ashram schools have been increased from 53 in 1965-66 to-
130 in 1972-73 with 3875 seats. 

3.71. The Shilu Ao Study Team had recommended that agricul
ture being of special Significance to tribals, the tribal education 
should be given agricultural bias. The Ministry of Home Affairs in 
a note have stated that the education policy for tribals has been the
same as for general population. Structural changes. in syUabii are 
yet to be made. However, in some Higher Secondary Schools agri
cultural course is imparted in their curriculum. 

3.72. In this connection the Task Force appointed recently by the
Madhya Pradesh Government on the Welfare of Backward Classes 
in its Preliminary Report has observed that in spite of the expansion' 
of educational facilities in recent times, the educational backward
ness of the tribals continues. The percentage of literacy' amongst: 
males is as low as 15.17 and 11.72 in the districts of Bastar and 
Jhabua respectively as against the State average of 32·76 (1971). 
The percentage of literacy amongst females slopes down to 2.60 in 
Sidhi and 4.07 in Bastar (State average 10.84). The general position 
at the primary stage of education is that a little over 53 per cent of 
the children in the age-group ~11 years go to school in the State 

. while- this percentage is between 30 to 35 in the case of scheguled 
tribes. Similarly less than 10 per cent tribal children ,in the age
group '11-14 years go to middle schools -(State percentage. 23). It 
is also estimated that while about half of the students passing out of 
middle schools are enrolling themselves in higher secondary schools 
in the State, their percentage is lower by 15 to 20 per cent in the 
case of the Scheduled Tribes. The above comparisons are also not 
strictly valid as the State averages are depressed by the lower fi~es 
pooled by the Scheduled Tribes. 
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3.73. The Committee regret to note that in spite of the expansiOlP 
of educationaMacilities in recent times, the educational backward-
aess among the tribaIs in the State continues. The Committee 
need hardly stress that special etiorts are required for the promo-
tion of education among the -tribals. 

3.74. As the tribal economy in the State is mainly agriculture 
~d forest based, the Committee would recommend that" besideS! 
formal education, training in agriculture, horticulture, animal hus
bandry, poultry farming, bee-keeping and other similar useful 
activities should be imparted to the tribals so that they could be-
come useful members of their community. 

Primary Schools 

3.75. The Committee have been informed that during the period of 
196~66 to 1972-73 the number of primary schools run by the Tribal 
Weifare Department of the State Government has increased from 
4791 to 7906. The enrolment of tribal students in the primary classes 
has increased from 3.50 lakhs to 4.20 lakhs during this period. 

3.76. The e'nrolment figures of the Scheduled Tribe students in pri-
mary classes in Madhya Pradesh for the years 1966-07, 1968-69 and-
1969-70 are given below:-

I II III IV V 

Boys Girls Boys Girls Boys Girls Boys Girls Boys Girls 

1967-68 131996 -37392 74160 19884 55156 13150 41622 8545 28282 5861 

1968-69 127604 35236 71281 18502 52796 12577 37430 7311 29185 5922 

1969-70137414 36506 71497 17523 52517 11823 39161 7695 23897 4836 

3.77. The Basic Needs Programme of the :l\Iadhya Pradesh State 
during the Fifth Five Year Plan provided for 100 per cent coverage 
of children in the age group of 6-11 years by opening additional 
sChools. 

3.78. Asked about the action taken on the suggestion of the Shilu 
Ao Study Team that in tribal areas primary schools within one or two 
miles of the home of each child should be set up, the Ministry of 
Home Affairs h.a.ve stated in a note ~hat the norm suggested is ac
cepted as a policy. and efforts are being made to open new Primary-
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Schools within the available State· resources. The·number of.PIlmary 
Schools managed by the Government in Scheduled Areas and TiD. 
Blocks have increased from 4791. at the end of 1965;.66 to 7906 by tile 
end of 1972-73. During these seven years 2270 new Primary Schools 
have been opened and 845 taken over from Education DepartmeJlt. 
As stated earlier the Task Force appointed by the Madhya Pradesh 
State Government has 'observed that the general position at the pri
mary stage of education is that a little over 53 per cent of children in 
the age-group 6-11 years go to school in the Madhya Pradesh while 
this percentage is between 30---35 in the case of Scheduled Castes. 

3.79. The Committee regret to note that 3G-35 per cent of tribal 
-children in the age group of 6-11 years have been attending the pri
mary schools in the Madhya Pradesh as against 53 per cent for the 
State as a whole. The Committee are also concerned to note that there 
has been a steep fall in the number of Scheduled Tribe students as 
they advance from Class I to Class V. The Committee would like 
to emphasise that vigorous and concrete eff~rts should be made for 
the spread of education among tribals by increasing the number of 
primary schools in the tribal areas. 

Middle Schools-

3.80. According to the information furnished by the Ministry of 
Home Affairs, the number of middle schools for Scheduled Tribes have 
increased from 532 to 1153 during the period from 1!!65-66 to 1972-73. 
During this period the enrolment of Scheduled Tribe students in the 
middle schools have increased from 0.41 lakhs to 0.52 lakhs. 

3.81. The enrolmentfigul'es of the Scheduled Tribe students in the 
middle school stage in Madhya Pradesh for the years 1~67, 19"67-68 
and 196s.:69 are given below:-

VI VII VIII 

Boys Girla Boys Girla Boys 'Gfds 
J967-68 111433 3216 13123 1696 9709 '1476 

1968-69 20059 3417 14660 2075 10566 1404 

~70 1958z ·3188 14368 2025 10227 1$63 

3.82. The Basic Need Programme of Madhya Pradesh during . the 
Fifth Five Year Plan provtdesfor'50 per cent coverage'of'sehOol;.go-
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ing. cJrildren in the age-group of 11-14 years by opening additional 
schools. 

3.83. The Task Force appointed by the State Government has ob
served that less than 10 per cent of the tribal children in the age-group 
11-14 years go to middle schools as against the State percentage 23. 

3.84. The CommiUee are of the view that the pauCity of midille 
schools in tribal areas has been the biggest bottleneck in spreading 
higher education amongst Scheduled Tribes of the State. If the State's 
Basic Need Programme of 50 per cent coverage of children in the age
group of 11-14 years is to be ensured, it is imperative that larger 
number of middle schools are opened in the tribal areas. 

Higher Secondary S,chools 

3.85. The Shilu Ao Study Team in its Report on Madhya Pradesh 
has observed that the number of higher secondary schools in tribal 
areas was exceedingly small till 1963-64. Even though 36 Higher 
Secondary Schools were opened during 1954-65 and 1965-66, there was 
not a single Higher Secondary School in as many as 30 Tribal Deve
lopment Blocks at the end of the Third Plan. Normally, there should 
be a Higher Secondary School for a population of 20,000. On this 
basis the Tribal Development Blocks alone would qualify for 230 
Higher Secondary Schools but actually there were only 117 such 
S::hools in the Tribal Developn;tent Blocks. The need for opening more 
Higher Secondary Schools in the Tribal areas is obvious. 

3.86. The enrolirtentfigures 1)f the Scheduled Tribes students in 
higher secondary classes in Madhya Pradesh durtng the years 1966-
67,196'1-68 and. -1"968-69 ate given belciw~-

'IX X X:I 

Boys Girls Boys Girls Boys Girls 

1967-68 7042 793 5098 430 4550 1-79 

1968-69 1356 935 5622 679 2843 272 

1969-70 8086 940 6471 679 3073 405 

3.87. In 'this connection,the Task Force appointed by the Madhya 
Pradesh State Government has observed that it is estimated. ,that 



while about half of the students passing out of middle schools are· en
rolling themselves in higher secondary schools in the State, their per

. centage is lower by 15 to 20 per cent in the case of Scheduled Tribes. 

3.88. The Committee desired to know whether any survey had been 
undertaken regarding tribal chil.:lren attending primary, middle and 
higher secondary schools in 'Madhya Pradesh. The Ministry of Home 
Affairs have informed in a note that the Tribal Research and Deve
lopment Institute has conducted a survey in 1971 about the wast
age and stagnation in education among tribals in primary and middle 
schools and their report is under preparation. I 

3.89. The Committee are concerned to note that there has been 8-

sharp decli:ne in the enrolment figures of the Scheduled Tribe stu
dents in the middle and higher secondary stages which shows that 
wastage and stagnation of education among tribal students in 
the State is very high. The Commitee note that the Tri
bal Research and Development Institute has undertaken a survey in 
this regard and their report is under preparation. The Committee 
trust that on the basis of findings of the survey, the Government of 
Madhya Pradesh will take suitable remedial measures to check the 
wastage of education among tribal children. 

'.II!!e Committee further suggest that every Tribal Development 
Block in Madhya Praiesh should have at least one Higher Secondary 
School. Facilities for college education should also be provided 
wherever practicable. 

SChOlaTShipB-

3.90. The scheme of Pre-matric Scholarships is being financed by 
the State Government. The Committee have been informed that all 
the Scheduled Tribe students in primary schools are provided free 
text books, slates and pencils and the scheme of mid-day meals is also 
in operation in Madhya Pradesh. The rates of cash scholarships for 
ten months are Rs. 100 and Rs. 150 for boys and Rs. 150 and Rs. 225 
for girls in middle school and High~r Secondary stages respectively. 

3.91. The scheme of post-matric scholarships is a part of Centrally 
Sponsored Programme. Government of India provides funds for this 
scheme only for expenditure above the committed level. There are 
two components of the scholarship amount viz. maintenance grant ana 
amount for various kinds of fees charged by the institutions and uni
versities. There are varying rates of maintenance grants for day scho
lars and boarders, the minimum being Rs. 27 and Rs. 40 p.m respecw 
Uvely. 



• 
3.92. The comparative State figures of Post-Matrie Scholarships 

are=-

1971-72 

No. of .ward, Expenditure 
(Rs. ill 

Laths) 

S'I8 

13'9 

3.93. In reply to a question, the representative of the Government 
·of Madhya Pradesh has stated during evidenee that while 'the Madhya 
Pradesh Government has increased the. rate of scholarships at the 
pre-matrie stage in their ensuing budget, nothing has been done in the 
ease of post-matrie scholarships as it is, under the jurisdiction of the 

'Central Government. In this connection, the Task Force appointed 
by the M.adhya Pradesh Government has observed that these rates 
. were fixed long ago and should be raised in view of the high prices. 
"The Task Force has also observed that the State Department of Tribal 
·Welfare is running separate hostels for post-matric students belonging 
to Scheduled Castes and Scheduled Tribes. This is not a healthy deve-
lopment. One of the main reasons as to why students belonging to 
these communities do not join the general hostels is the:r inability to 
meet the high cost of living, varying from Rs. 100 to Rs. 150 p.m. 
therein. The Task Force has suggested that the rates of post-matric 

.scholarships should be raised appreciably to promote integration' 

.amongst youth of the different communities. 

3.94. The Committee desired to know the efforts being made by 
the Government in regard to spotting of gifted students among 
·Scheduled Tribes. It has been stated in a note furnished by the 
"Ministry of .Home Affairs that Model Higher Secondary Schools are 
proposed to be started during the Fifth Plan: Gifted students selected 
through test would be admitted in these schools. This will help in 
·spotting gifted students in future. The rates of scholarships under 

\ the Post-Matric Scholarships Scheme have already been increased by 
"50 per cent for those Scheduled Caste and Scheduled Tribe students 
who secure 1st Division or at least 60 per cent of the marks in the 
·aggregate where no diviotiol\ is awarded or an equivalent grading, 
·where any other grading system is used, in their Matric-Higher Secon
·dary!Intermediate!University Final Examin.ation and study full time 
·eourses. In this connection, the "Task Foree appointed by the Madhya 
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Pradesh Government has recommended th~t five .such z:esidential 
model schools may be opened for boys, one in each tribal zone, and tW() 
for girls, one each in Western and Eastern regions. 

3.95. The Commissioner for Scheduled Castes and Scheduled Tribes 
in his. Twentieth Report has observed that the financial assistance in 
the shape of scholarships, stipends etc. do not rea~h the beneQciaries 
in time, which in turn hampers in promoting the spread of education. 

3.96. During the debate on the Nineteenth Report of the Commis
sioner for Scheduled Castes and Scheduled Tribes held in Lok Sabha 
on the 21st November, 1972, the Prime Minister observed that there 
had been a demand t.o increase the quantum of scholarship. This was 
a justified demand and the quantum of scholarship would be increased-

3.97. It has been further stated in the Annual Report of the Minis
try of Home Affairs (1972-73) that the Government of India has since 
decided to increase the rate of these scholarships. The details of the 
rates are now being worked out and it is hoped that a decision will 
be taken shortly. In the Fifth Five Year Plan prepared by the Depa.rt
ment of Social Welfare, it has been stated that, "It is also prQPosed 
that the scholarship rates will be brought on par with the National 
Scholarship Scheme. The requirement under this head will be Rs. 21 
crores in the Fifth Plan Period." 

3.98. Asked about the action taken on the recommendations of the 
Shilu Ao Study Team that scope of scholarships to Scheduled Tribe 
students should be enlarged to cover trades and courses like tele
graphy, book-keeping, shorthand and typewriting etc., the Ministry 
of Home Affairs in a note have stated that ad hoc financial as~istance 
at the rate of Rs. 20 per month (indusi\'e of fees) is given to Scheduled 
Caste and Scheduled Tribe students studying trade courses, e.g. 
Telegraphy, Book-keeping, Shorthand, Typewriting, tailoring, tanning 
leather goods manufacture, etc. 

3.99. The Committee endorse the views expressed hy the Task 
Force appointed by the Madhya Pradesh Government and the Com
missioner for Scheduled Castes and Scheduled Tribes regarding en
hancement of post-matric scholarships to the tribal students. The 
Committee trust that rates of the post-matric scholarships for the 
Scheduled Castes and Scheduled Tribe students would be raised 
appreciably, to meet the high cost of living. In this connection, the 
Committee would like to invite the attention of the Government to 
the recommendations made in paragraphs 3.8 to 3.10 of their Twentieth 
Report (Fifth Lok Sabha) 011 Plan Allocations. 
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3.100. The Committee commend the proppsal for op~niQg Model 
Higher Secondary Schools in. Madhya Pr~desh by tlie State Govern
ment during the Fifth Plan wherein gifted students from Scheduled 
Castes and Scheduled Tribes selected through test will be admitted. 

Hostels 

3.101. The Committee desired to know the hostel requirements for 
Scheduled Tribe students in Madhya Pradesh. The Ministry of Home 
Affairs in a note furnishedt to the Committee have stated that at pre
sent there are 1107 hostels for Scheduled Tribes in the State and 100 
hostel buildings are under construction. Out of 1107 hostels in all 
341 hostels are at present housed in Government buildings while the 
remaining 766 are in rented buildings." There are 27,031 students in
cluding post-matric hostellers who are residing in 1107 hostels. The 
break-up of boys and girls in these hostels is 25,451 boys and 1.580 
girls. The break up of the hostels opened so far is given below:-

1St Plan 

2nd Plan 

3rd Plan 

4th Pan 

TOTAL 

1951-56 

1956-6r 

1961-66 

58 

39 

393 

177 

1107 

3.102. According to the note furnished by the Ministry Nlstel faci
lities are provided at all stages for both Scheduled Tribe boys and 
girls. Till recently hostel facilities for post-matric students had been 
provided for Scheduled Tribe boys only. The availability of se::lts in 
the tribal hostels is as given below: 

\ 19 post-matric hostels for boys 

1015 Pre-Matrie hostel! for boys 

73 Pre-Matric hostell for eirll 

TOTAL 

1 I 10 scats 

243 10 

1580 

27000 seats 
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3.103. The Committee have been informed that hostellers are gina 
:stipends at the following rate.:-

Diyisiona and Distqct Headq.anen HOIteIion 

Other hostellen • 

•• 3s/- p. _.30/-,. 

Besides the foregoing stipend facilities each 2o-Seaterhos~1 is 
'provided with the services of a cook and a c;Powkidar-cum-waterman. 
.Further the hostellers are given free electricity and water. Attempt 
has been made to provide a hostel with a library and part-time tuto
rial facility too. 

3.104. The Commissioner for Scheduled Castes and Scheduled 
'Tribes jn his Twentieth Report has observed that it has also been our 
experience that in most of the schools in tribal areas, there are not 
.sufficient number of trained teachers, particularly, in science subjects; 
the school laboratories are also not properly equipped. To overcome 
these difficulties, it is suggested that students studying science sub
jects should be brought at one central place either_ at district or divi
sional headquarters and the laboratory facilities available in such 
schools should De extended to coPe with the additional students. Free 
hostel facilities should also be made available. This will be economical 
and, at the same time, will help the science students to come up to the 
standard. The Government of Madhya Pradesh have started a scheme 
of coaching hostellers residing in the Government hostels, but so far 
this facility could not be extended to all Government hostels as well 
as hostels run by voluntary organisations. The Study Team of the 
Commissioner's Office which visited Raipur and Bastar districts of 
Madhya Pradesh in 1971 noticed that though arrangements had been 
made in some hostels to give extra coaching to Scheduled Caste and 
Scheduled Tribe students, the facilities provided were far from satis
factory. Sometimes the hostel Superintendents were made responsible 
to give extra coaching to these students, but generally the Superin
tendents being untrained were not in a position to guide the students. 

3.105. The Ministry of Home Affairs in a note furnished to the 
Committee have stated that the Tribal Welfare Department of 
Madhya Pradesh is running 35 Ashrams (Residential institutions) for 
tribal boys with 1150 seats and 95 Ashrams (Residential institutions) 
with 2620 seats for fribal girls in the State. A Study Team of the 
<>ffice of the Commissioner for Scheduled Castes and Scheduled 
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"Tribes which visited Raipur and Bastar districts of the State in 
March, 1970 observed that the amenities provided to the inmates of 

.such schools were not adequate and the children were facing difficul
ties. 

3 .. 106. The Committee note that enrolment of tribal students in 
:schools approximates number of seats available in the hostels at
tached to the schools. With the State's Fifth Plan target of 100 per 

·eent coverage of children in the age group of 6-11 years, the Com
. mittee feel that there. would be need for additional hostel accom
modation for tribal boys/girls at the middle school level. The Com-

-mittee tberefore recommend that expansion of hostel facilities for 
tribal children should be planned on larger scale during the next 
-five years. 

3.107. The Committee are of the view that Ashram-type Schools 
-have proved very useful in the promotion of education of the tribal 
·children belonging to more backward tribes. More such schools 
:should be opened during the Fifth Plan period. 

3.1OS. The 'Committee are in agreement with the views of the 
o Commissioner for Scheduled Castes and Scheduled Tribes in his 
·Twentieth Report that lack of opportunities for education in science 
and mathematics and the poor conditions obtaining in the tribal 
. schools have prevented the trtbal. students from taking advan
talle of the reservations made in the professional institutioD.'I like 
medical, endneerina- and vaterinary. The Committee recommend 
that special coachingltutorial facilities should be ora-anised in all the. 
bost~1s for tribal students, specially in science and mathematics. 

·(viii) Public Health and Drinking Water Facilities 

3.109. The common diseases in the tribal areas of the State are 
Malaria, T.B., Sman Pox and diseases resulting from malnutrition. 
Venereal diseases are prevalent in Maha Kaushal region. The inci
-dence of Leprosy is high in the eastern and southern districts, namely, 
"'Eilaspur. Raigarh and Bastar. Yaws is prevalent in the districts 'of 
"Bastar, Surguja, Shahdol, Sidhi, Bilaspur and Raigarh. 

3.110. The Ministry of Home .A1f~irs have informed the Committee 
1n a note that the National Malaria Eradication Programme has been 
.undertaken and the results have b~n quite encour~ging. Forty.six 

,914 LS:-5. 
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Leprosy teams have been set up which go from house to house to. 
treat the affected persons. There are also district units in tribal areas: 
for V.D. control. 

3.111. In a note furnished to the Committee. it has been stated that 
o'ut of 286 primary Health Centres sanctioned in the Tribal areas of' 
the State, 10 Primary Hf:'alth Centres are not functioning. 

3.112. The important schemes being operated in Tribal Areas are' 
(i) opening. of dew institutions;' (ii) iricrease oLbeds; (iii) provisions
of specialised services and ('iv) operation of National Control Prog-, 
rammes viz.' Malaria:T.B.iSmall Pox;CholeraiLeprosy. 

3.113. The Shilu Ao Study Team in its Report on Madhya PraGe.:;!'l 
(1969) had noted that the State Government found it increasingly 
difficult to secure the services of qualified doctors, especially female 
doctors. in tribal areas: The representative of the Government of 
Madhya Pradesh has stated during evidence that sin~e then the posi
tion has improved a lot in Madhya Pradesh. All but eight of the 1993' 
posts of male doctors and 297 posts of female doctors' iIi the Health 
Department of the State have been filled. The position in respect of' 
doctors and other para-medical personnel in the state is as follows: 

----- ----_._- , . - -- ---_.- _.-------, 

SI. 
No. 

Name of posts Post 
sanctioned 

----
Mak Pt'-

Male 

Persons 
in ro.ftion Post 

vacant 
-----
Male Pe- Male Fe-

Male male 

I Doctors 1993 297 1985 "97 II 

2 Para-Medical personnel 9895 9020 9415 8107 31R 1075 

3.114. The fQIlowing incentives are given to the doctors for work
ing in rural and difficult areas: 

1. Rural Allowance @. RS. 50 p.m. to the Assistant Surgeons 
and Rs. 301- p.m. to the Assistant Medical Officers. 

2. Public Health Allowance @ Rs. 501- p.m. to the Assistance 
Medical Officers. / 

3. Sp~ial Pay @ B,s. 501- p.m. to the Doctors working to 33 
diaadvtUltageous Blocks. 

3:115. The cOmmiti~e" desired -to know the quantum and 'percent
age of Ti'ihliJ. DevelC'pmeRt .Block budget incurred on medtiz8l facili--
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ties. The Ministry of Home Affairs have informed the Committee 
that no amount out of T.D. Block budget has been spent on medical 
facilities. Information regarding the proposals for increasing th.e 
lpedical facilities in the T.o. Blocks of the State and its financial out
lay during the Fourth Five Year Plan period have not been furnished. 
The per capita expenditure on medicines in all the State Institutions 
is as follows:-

For in-door patients per patient per ann\:l11 

2 For oat-door patients per patient per annum 

R~:. jco/-(Approx R~. 2 per 
patient per day) 

Rs. 70/- (Approx 20 p. per 
patient per day) 

3.116. The total financial outlay on account of Public Health and 
Medical facilities during 1972-73 for the State of Madhya Pradesh is 
Rs. 325.78 lakhs and for Tribal Areas (19 Tribal Districts), Rs. 98.35 
lakhs. 

3.117. In Fifth Five Year Plan a provision of Rs. 35 crores has 
been proposed for the Health Schemes. Out of this amount, Rs. 10.33 
crores have been proposed for the Scheme to be implemented in 
Tribal Areas (19 Tribal Districts) which comes to 29 per cent of the 
total proposed provision of the Department. 

3.118. It has been stated that four mobile Dispensaries have been 
provided in the Districts, viZ., JhabualMandlalRaigarhlBastar 
(Tribal Areas) by the Tribal Welfare Department. These Dispen
saries are under the administrative control of Public Health Depart
ment but they are not functioning as the Tribal Welfare Department 
have not provided vehicles so far. It has also been stated 
that from the communication received from the Director, Tri
bal Welfare, Madhya Pradesh, Bhopal, it is learnt that these Dis
pensaries are not likely to be continued further during the financial 
year 1973-74. 

In order to tackle venereal diseases, it has been stated that V.D. 
Clinics have been provided in Tribal Districts, viz., BastarinilaspurI 
Shahdol I Surguja, as incidence of V.D. is high in these districts. 

3.119. As regards beneficiaries in Tri~l Areas, it has been stated 
that no such records have been kept as to how many patients out of 
Tribal population are taking a4vantage of medical and pllblic health 
facilities provided through the Institlltions and Control· Programmes. 
All Institutions are catering services to the entire populatjpn of the 
Districts in Tribal Areas. 

3.120. It has been stated that the Tribal Research Institute, 
Madhya Pradesh,' conducted a survey on the availa'bUity of medical 



, facilities to people in the tribal areas. "Availability of medical atten
tion within Reasonable Time" was defined when the patient could be' 
reached to a hospital or 'aushdalaya' within four hours after the onset 
of disease. The results of the survey are given to the following 
Table:- . 

SI. 
No. 

Medical facilities in the villages surveyed 

Zone 

No. of 
surveyed 

villages 
available 

No. of vil- No. of vi112ge 
lages to who:n to whom 

medical medic-a! 
attention attention 
available not available 

within reason- within reason-
able time able time 

J Scuthern 70 27 43 

2 Eastern 87 

59 

97 

49 

50 

... 5 

3 Central 

4 WeHern 52 

TOTAL 313 126 

It will be seen from the above table tha.t about 60 per cent of 
the villages could not secure- medical attention within a reasonable 
time. The Zone-wise figures indicate that the Central Tribal Zone. 
where about 85 per cent of the villages could not secure medica.! 
attention within reasonable time, has the poorest medical facilities 
while the Western Tribal Zone, where medical attention is avail
able within reasonable time, about 56 per cent of the villages is 
better off than the other three Tribal Zones. In the Eastern and 
Southern Tribal Zones medical attention is not available within 
reasonable time to more than 56 per .::entand 61 per cent of the 
villages respectively. 

3.121. The Task Force appointed by the Madhya Pradesh Gov
ernment has made the following observations in regard to public 
health programmes in tribal areas:-

"_ .... 

1. There should be a primary Health Centre for a population 
of 25,O~ to 30,000 which corresponds to the normal cri
terion fixed for a: T.O. Block. In Madhya Pradesh, how
ever, T.O. Blocks cover much larger population, sometimes 
as high as 85,000. Proportionate increase of medical 
facilities must be made in such Blocks keeping in view 
the area to be served. 
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2. The Family Planning . 'Centre in the Block should be 
located at a place other than the Primary Health Centre. 
This Centre should not confine itself to the family plann
ing programmes alone but should also extend preventive 
and curative services. . 

3. The beds ,at the Primary Health Centres in tribal areas 
are not generally utilised. The tribals are reluctant to 
leave the patient alone. Non-availability of adequate 
stocks of medicines and lack of faith in the allopathic 
system .of medicine are also contributory factors. It is 
necessary that simple rest-sheds for the relatives accom
panying the patients are constructed at each Centre. 

4. The Family planning programme shou1d be implemented 
in tribal areas cautiously. Post operation care must be 
ensured. 

5. Supply of medicines at the Prim3,ry Health Centres should 
be free of cost. These centres must be stocked with :tde
quate supplies of all necessary medicines. It must be 
appreciated that there are no other resources of obtaining 
medical supplies in tribal are&6. 

6. A special survey of diseases like V.D. leprosy, Yaws etc ... 
should be conducted. 

7. Apart from shortage of Doctors, there is acute shortage 
of para-medical personnel in the clinics in triba.l areas. 
Training of local persons for these jobs must be organised 
if the Pirmary Health Centres are to be staffed proper1y 
even in the future. The special programme under the 
backward classes welfare sector must provide funds for 
such tr,aining programmes. Funds ('an also be found from 
the schemes for providing employment to educated persons. 

3.122. The Committee regret to note that the medical facilities 
available in the tribal areas of Madhya Pradesh are quite inadequate. 
The Comlllittee are in full agreement with the observations and sug
gestions made by the Task Force appointed by the Madhya Pradesh 
Goverament in their preliminary reDort and recommend that urgent 
steps should be taken to improve the medical facilities in the tribal 

." areas of the State. 

Drinking Water Facilities 

3.123. There is an acute shortage of drinking water in the tribal 



areas. The Shilu Ao Study Team was informed that there were 
over 12,0.00 villages without drinkiDg water wells and about 3,000 
problem villages where it was not posSible to dig ordinary percola
tion wells. Most of these villages were in the tribal areas. A 
survey of the drinking water facilities in four Tribal Zones was 
conducted in 1965 by the State Governmemt. The survey revealed 
that about one-third tribal villages and more than 50 per cent size
able hamlets had no water supply source. 

3.124. Asked about the action taken by the State Government 
for providing drinking water facilities to the. tribal villages, the, 
Ministry of Home Affairs have stated that in the case of problem 
villages, the Public Health Engineering Department of the State 
Government are taking action under their general programmes to 
provide suitable sources of drinking water. 

3.125. The Committee recommend that in the absence of adequate 
medical facilities in the triltal areas, a time bound programme of 
drinking water sVPly in the trihal areas should be drawn up and 
it should be given the highest priority. The problem villages should 
receive the flrst attention in this programme. 

(ix) Road Communications 

3.126. The Shilu Ao Study Team in its Report on Madhya 
Pradesh has observed that much of the economic and social back
wardness of the tribals in the State can be attributed to lack of 
communications. Most of the interior qreas ill the hills and forests 
inhabited' by tribals are not connected by reads. The terrain 
inhabited by them is traversed by a number of rivers and streams 
which make these areas completely inaccessible during the rainy 
season. The Kachha roads, foot paths, etc. that are used during the 
fair weather become completely useless during the monsoon in the 
absence of bridges and ~ulverts. 

3.127. Asked about the road length per 100 sq. Kms. in various 
Tribal Development 'B1ockareas in the Madhya Pradesh and for 
the entire State, the Ministry of Home Affairs have informed the 
Committee 'in a note thlt in 1970, 'there was 98423 Kms. total road 
length maintained by Public Works Department which works out 
to be 8.6 Km. per 100 sq. Kms. of the State's 4;43,459 sq. km. area. 
The road length per 100 sq. kms. in various T.D. Blocks is not 
available. However, the index for surfaced roads in Bastar district 
was reported to be 2.5 kms. per 100 sq. km. in 1969-70. 
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The Committee ha.ve been informed that all the 126 Tribal 
-Development Block headquarters aft connected 'with motorable / 
jeepable roads. . 

3.128. Asked about the details of the schemes undertaken dur
ing the Fourth Five Year .Plan for improvement of road communi

.eations in the tribal ar:eas of the State and the targets achieved so 
far, the Ministry of, Home Affairs have stated that in seven tribal 
districw, the total road length on 1st April; 1969 was 8529 kIns. out 
of which 3307 kms. were fair weather and 5222 luns. all weather 
roads. The total road length completed upto 31st March,1972 in 
these districts was 9301 kms. and 311' more kms. was likely to be 
completed by the year 1973-74. Thus the total additional. road 

..JPi1eage in these districts is 1083 kms. as against a total of 3966 kms. 
in the entire State. The total provisions in the Fourth Five Year 

.Plan for these seven districts is .Rs. 522.19 lakhs against a total of 
Rs. 35 crores for the entire State. It has been explained in the 
note that the total geographical area of these seven districts is 
1,21,814 sq. kIDs. i.e., 27.5 per cent of the whole. State. Similarly 
tha total population of these districts is 79,77,139 being 19.1 per cent 
of the entire State. 

3.129. The Shilu Ao Study Team has noted that most of the exist- ' 
ing roads in the tribal areas have been planned and constructed for 
the convenience of administration, development of industries or for 
the promotion of trade and commerce. The roads were not con
structed to serve the needs of the tribals or for inter-regional 
or inter-district communications. Areas isolated for want of com
munications have remained undeveloped. The Study Team con
sidered that it was of the utmost importance that priori~ ·should be 
given to road development in backward tribal districts. 

3.1~O. The Committee need hardly stress the vital importance of 
... pid expansion of road communications in the tribal areas of the 

. State. Rail lines being non-existent in most of the areal, road com
amnications can be considered as the life lines of the economy. The 
Committee trust that a time-bound programme will be chalked out 
to connect all important market places in the tribal areas with all-

\ weather roads so that the benefits of the development programmes 
could reach the majority of the tribals living in interior and in
IICCessible areas· 

(x) IndustriaZ Training and Employement 

3.131. In a note furnished to the Committee, the Ministry of 
-:Home Mairs have stated that Tribal and Harijan WelflH'e Depart-
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ment of the Madhya Pradesh Government has established four-' 
Industrial Training Institutes under Backward Classes Sector at Kor-· 
ba (Bilaspur), Mandla, Dhamnod (Dhar) and Bastar exclusively for' 
th~ benefit of Scheduled Castes and Scheduled Tribes. These Ins
titutes are located in tribal area districts. In addition, there are· 
twenty-three general Industrial Training Institutes under the
general sector programme, out of which seven general Industrial 
Training Institutes at Ratlam, Khandwa, Bilaspur, Raigarh, Ambika
pur, Shahdol and Chhipdwara are also situa.ted in tribal area dis
tricts. In these general Institutes 15 per cent seats are deserved for
S=heduled Castes and Scheduled Tribes. 

3.132. The Scheduled Tribe students amitted in the four Indus
trial Training Institutes ru~ by the Department are given monthly 
scholarship @ Rs. 50 and free lodging facility. Scheduled Tribe
students admitted against reserved quota in genera.! Industrial 
Training Institutes are granted a·n additional amount of Rs. 20 per 
month, in addition to the stipend of Rs. 25 given by the Labour and' 
Employment Department. 

3.133. The details regarding the trades, capacity and number of' 
admitt~d tra·inees in the four Industrial Training Institutes lit Korba, 
Mandla, Dhamnod and Bastar established under Backward Class
~s Sector as in 1970-71 are given below:-

S. 
No. Occupatio!l 

---------
I Blacksmith . 

2 Carpentry 

3 Electrician 

4 Fitter 

S Wireman 

6 M,chinin 

7 Moter -Mechanic . 

g Sheet Metal work 

9 Welder 

10 Turner 

II Moulder 

12 House construction 

13 English Stenography 

TOTAL 

---------
Durat'on Total sanc- Total No. 

ofthe tioned u.,der 
coUrse . strength training 

year 

96 II 

130 24 

2 u8 9 1 

2 160 94' 

2 u8 86-

2 72 46 

112' 93 

32-

72 59 

2 72 50 

76 38 

2 64 IcY 

16 16 ----------------
I:IS~ 618 



The exact details of the persons gainfully einployed 'after "train-" 
'ing in the Industrial Training Institutes ~. not available. 

. ".:' . " 
3.134. In reply to a question, the representative, of ·tbe) Govern-

; ment of Madhya Pradesh has informed the Committee durhtg evi-· 
. dence that \he State Government have taken up a very ambitious 
"programme for diversifying the trades in these four Industrial 
"Training Institutes, e.g., in Bastar District, the General Managers 

of the two Iron Ore Projects and some other prominent entrepre
neurs are being requested to advise on the diversification of trades: 
being taught in the Industrial Training Institutes so that there' 
could be increased employment opportunities in the Fifth Plan. 

3.135. The following industrial units are located in Tribal Deve
, lopment Block areas of Madhya Pradesh: 

d) Saw Mills . :Z4 

Cii) Bjji making Units 14 

(iii) Oth~rs such a; Kltha Gum pro::essi"1 bone miUs carpentry, etc. 13:Z 

TOTAL 170 

The information about the employment potential of the indus-' 
trial units mentioned, above and the number of tribals employed, 
therein has not been furnished. 

" 3.136. Regarding avenues of employment for tribals, the repJ
resentative of the Government of M:tdhya. Pradesh has informed 
the Committee that the State Government are governed by general 

'. provisions of the concessions being given all over thE: country to the 
backward districts and in Madhya Pradesh more th&n 30 districts· 
ha,ve been declared backward. The State Government have start
'ed a small cell to pursue the cases of educated unemployed' Sche
duled Castes and Scheduled Tribes. He added that from next year, 
the State Government are going to open a whole time' Pre-inter-

'view Trading Centres in 45 districts of the State for giving train
ing to Scheduled Castes and Scheduled Tribes. 

3.137. Regarding the steps taken to proyide employment to the 
educated unemployed among the tribals, the Committee have been 

::. informed by the representative of the Government of Madhya Pra
desh that very recently, State 'Government have taken a series of' 

~, measures to fall in line completely with the practice that is pre
'vailing in the Government of India, which would include measures 
to··hold separate interviews for Scheduled Castes and ScheduleID 
Tribes and concessions in the matter of promotion. 



3.138. Tile COIIIDlittee are concerned to note that during 1970-71, 
lOut of the total sanetioned strength of 1158 students in the four In
dustrial Training Institutes established exclusively for the Sehe
duled Castes and Sehedllled Tribe students, there were only 618 
'Stud .. ts undertrainiag which shows that more than 45 per cel:'t 
4Iustrial Training Institutes established exclusive~'y fOl' the Sche
'Government to examine ,the factors which inhibit the tribal students 
from joining these technical institutes in adequate numbers. The 
Committee also recommend that such of the tribal students es pass 
.eut from the Industrial Training Institutes should be absorbed in 
public and private uuderlakings situated near those Institutes. 

3.139. The Committee would urge that more small industrial units 
should be set up in tribal areas for processing agricultural and forest 
produce. The Committee are of the view that processing units are 
very necessary not only for creating larger local employment but 
also for securing the tribals a higher return for their produce and 
a share in the profits available in the production and sale of finished 
goods. In the field of processing of agricultural produce, there is 
considerable scope for development in these almost unexplored 
areas. The Committee understand that the current practice is that 
agricultural produce is exported from tribal areas and its processing' 
is done in other areas· A programme of industries like rice mills, 

"oil extraction units and cotton ginning units would be of real assis
tance -in improving the economic conditions of the tribals. 

(xi) Research and Training 

3.140. The Ministry Qf Home Affairs in a note furnished to the 
Committee have informed that the Madhya Pradesh Tribal Research 
and Development Institute, Bhopal, set up in 1954, meets the re
quirements for promoting research in tribal problems and training 
personnel to work in the tribal areas of the State. The follOWing 
is the list of important studies on the subject undertaken by that 
Institute: 

(i) Socio-economic Survey of T.D. Blocks; 

(ii) A pilot survey of Tribal Indebtedness in Sclieduled Areas 
of Madhya Pradesh; 

(iii) A prelimina~y Socio-economic Survey of Abhujmarh in 
Bastar District; , 

(iv) A study of the Tribal Areas and Tribal people of Madhya 
Pradesh. 

3.141. The Commissioner for Scheduled Castes and Scheduled 
Tribes in his Twentieth Report (1970-71) has observed that so far 
the Tribal Research Institutes in the country have completed about 
'700 studiesiprojects and maximum number of 220 projects have been 
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-completed by the >Madhya Pradesh Tribal Research and Develop
ment Institute, Bhopal. The Commissioner has also observed in 
that Report that an evaluation of the research activities of the 
various Tribal Research Institutes shows that these studies were 
of general nature aIJd specific studies of problems of education, 
tribal indebtedness, impact of industrialisation, la.nd alienation, 
soeial and political changes etc. were very few and that in Madhya 
Pradesh, less than 25 per cent tribal communities have" been studied 
so far. 

3.142. The Madhya Pradesh Tribal Research and Development 
Institute at its training wing in Chhindwara imparts inter alia 
training to the various categories of personnel working in tribal 
areas viz., I.A.S. and I.P.S. Officers; District Ol'ganisers, Tribal 
Welfare; Area Organisers, Tribal Welfare; Circle Organisers, Tribal 
Welfare; Block Development Officers; Extension Officers and Debt 
Relief InspectQrs. 

It is stated that the contents and duration of the training course 
vary from category to category. But, in general, the training course 
includes topics on life and culture of tribal people" and information 
on measures adopted for the welfare of tribal people in the State. 
In addition to a large number of other categories of staff, 91 Block 
Development Officers and 32 Extension Officers have received 
training at the Institute. 

In addition, the four Re-orientation Training Centres set up at 
Bastar, Sajhora, Jashpumagar and Alil:ajpur under the Backward 
Classes Sector have been imparting training since 1964, to teachers 
working -in tribal areas. 

Also, two Managers' Cooperative Training C-entres set up under 
the Backward Classes Sector· at Barwani and Samagarh have been 
imparting training; since, 1965, to the Managers of cooperative 
1l0cieties in tribal areas. This is in addition to the general orienta
tion and Study Centre, Jabalpur, which imparts training to the 

• At the time of factual verification, the Ministry of Home Affaira have 
~tated as follows:-

". .; 

"According to the information furnished by the Government of 
Madhya Pradesh, the State Government has undertaken a sepa
rate '3cheme for training aU personnel under the backward classea 
sector. It has been reported that with a view to improving the 
working of the societies, training to Managers haa been undertaken 
in two training centl.'es estarblished at Barwani, Diltrict Khargone 
and Sarangarh, District Raigarh. So far. (up to 7l-72) 462 
Managers have been 'trained at these Centr83. Besides, short 
term training is also being provided to the President. and other 
offiCe bearers of the societies at camps organiied at Block Head
quarters. So far, (up to 71-'12) about 200 ofIlee bearers of 
varioUG societies have been provided training to acquaint with 
the salient features of cooperative movement and working of 
the societies." 
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personnel working in Tribal Development and Community Deve
lopment Blocks. 

The Committee have been informed that . no eValuation of the 
scheme of training has been made. 

3.143. The details of training imparted during 1970-71 by the 
Madhya Pradesh Research and Development Institute, Bhopal is 
given below: 

.. 

Training/Orientation course 

(i) Circle Organisers 

(ii) . Marketing Inspectors 

(iii) Managers, Cooperative Societies 

(iv) Teachers 

Duration of 
course 

3 months 

3 months 

12 months 

3 months 

No. of Offi- No. of Offi-
cers propo- eers trained 
sed to be during 
trained du- 1970-71 
ring 
197Q-71 

28 8 

2 2 

88 

3.144. The Commissioner for Scheduled Castes and Scheduled 
Tl'ibes has recommended in his Twentieth Report that considering 
the socio-economic conditions of the Backward Classes and the 
growing political consciousness among them the Tribal Research 
Institutes should shift their focus from studying problems of 
general nature to the problems which have more relevance to the 
present needs of the tribals concerned. The task of the Tribal 
Research Institutes should be mainly to feel the State Welfare 
Departments with sufficient information and suggestions regarding 
the problems and welfare schemes undertaken for the Backward 
Classes. More studies should be undertaken on evaluation of deve
lopmental schemes, functioning of the cooperatives, ashram schools. 
hotels, . post-matric education, tribal indebtedness, impact of indus
trialisation, problems of land alienation etc. because such studies 
would help the Administratio~ to solve the problems of urgent 
nature. Some studies should also be undertaken to explore the 
employment potentialities of the areas concerned and absorption 
of both educated and uneducated people belonging to the Sche
. duled Castes and the Scheduled Tribes. 

3.145. The Committee are· in agreement with the views of the 
Commissioner for Scheduled Castes and Scheduled Tn"bes and" 
and trust that specific and problem-oriented studies .f the more 
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backward tribals of the State will be carried out by the Madhya 
Pradesh Tribal Research Institute. 

3.146. The Committee note that no evaluation of the training 
1ichemes of the 'Madhya Pradesh Tribal Research Institute has so 
far been made. The CommiUee suggest that a proper evaluation 
of fhe tarining schemes .of the Institute should be made with a view 
to assess their impact on the weUare of the tribals in the State. 

·(xii) Voluntary Organisations 
3.147. The following voluntary organisations receiving grants~ 

in-aid from the Madhya Pradesh Government are working amongst 
the tribal people in the State: 

1. Vanvasi Seva MandaI, Mandla; 

2. Madhya Pradesh Saharia Saogh, Gwalior; 

3. Adivasi Seva Sangh, Bhopal; 

4. Kasturba Gandhi Smarak Trust, Indore; 

5. Bhil Seva Sangha, Indore; 

6. Bhartiya Adim Jati Sevak Sangh; 

7. Bastar Zila Mahila MandaI, Jagdalpur; 

8. Gram Bharti Ashram, Tablai. 

3.148. It has been stated ina note furnished to the Committee 
·that' these Organisations are in close contact with the district ad
m"tnistration and their view-points are taken into consideration in 
the implementation of the programmes in the tribal areas. 

3.149. The Committee have been informed during evidence that 
these Organisations are mostly engaged in educational activities. 
'The quantum of grants-in-aid given to these Organisations during 
1969-70, 1970-71 and 1971-72 was Rs. 10.54 lakhs, Rs. 13.08 lakhs and 
Rs. 20.15 lakhs respectively. 

3.150. The Shilu Ao Study Team in its Report on Madhya 
Pradesh has noted that the State Department of Tribal Welfare is 

,granting financial assistance ranging from 80 per cent to 100 per 
cent of the expenditure incurred by these agencies on tribal wel
fare programmes undertaken by them. The Study Team was glad 
to learn that 50 per cent of the estimated expenditure was paid in 
advance to the agencies which enabled the agencies to plan their 
activities in advance. 

3.151. Regarding the role of voluntary organisations in Tribal 
Development Blocks, the Committee have beeR iRf0rmed in a note 
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that most o( the Tribal Development Block· programmes C0l1cern 
themselves with individual benefits schemes like Irrigation, wells, 
I?umps,. etc. In the implementation of these programmes, loca! 
MLAs are associated for selection of Yeneficiaries. There is thus 
no direct association of voluntary organisatioIlJ in Tribal Develop
ment Block Programx;nes. However, from th~ general budget of 
TribaJ Welfare Department the above mentioned. organisations are 
assisted financiallly. 

3.152. The Committee would like that a proper evaluation of 
t,he activities of these voluntary organisations in its entirt"ly includ
ing their actual impact OJ} the improvement of the conditions of 
the Tribals, be made and results intimated to the Commissioner 
for Scheduled Castes and Scheduled Tribes for public~tion in his
Annual Reports. 

NEW DELHI; 

July 27, 1973. 

Sravana 5, 1895 (Saka). 

BUTA SINGH, 

Chairman,. 
Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes~ 



APPENDIX·· I 

(Vide 'para 1.3 of the Report) 

Districtwise total population and Scheduled Tribe population 
inJladhya PTadeah (1971) 

-----, ----.. -. 

~. District Total SchedUled Percentage' 
o. Popula- Tribes . .(0 total 

tion popula-
tion 

2 2 3 5 

I Raipar 2613531 38u37 I!4'92 

2 Durg 2461901 266872 10'84 

3 Bastar 1515956 1033950 68.'20' 

4 Bilaspur 2440962 417614 17' 10· 

5 Raigarh 1278705 604578 47'28 

6 Surguja 1326439 141894 55'93· 

7 Jabalpur 1686030 198541 II'78· 

8' Balaghat 977583 1~3 II'25 

9 Chhindwara . 989413 348026 35'11' 

10 Sagar 1062291 

11 Seani 668352 250577 37'49 

12 Damoh 57323· 

13 Narsinghpur 519270 64304 l' 23 

14 Mandla 873577 528865 60' 54 

15 Rewa 977894 123339 12'6.1 

16 Sidhi 776786 252737 32'53 

, 17 Satna 913531 127009 13' 90' 

18 Panna 429077 58129 13'55 

19 Chhatarpur . 712385 22493 3'16 

20 Tikamgarh 56888, 23587 4'1S: 

21 Shahdol IC29839 496692 48'23 

73 
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2 3 4 5 

22 Ratlam 626534 79365 12°67 

23 IDdore 1025150 883 0°06 

24 Ui;a'n ~62516 1244 0015 

25 Mandsaur 961522 342 0°04 

26 Dewas 594336 41673 7·0J 

27 Dbar 842400 449700 53°38 
:z8 Jhabua 6678u 565705 84°71 

29 Khargone 1282812 508247 39°56 

30 Gwalior 858005 16072 1°87 

31 oKhandwa 879331 66250 7° sa 
32 Bhind 793955 895 '0°24 

33 Morena 98533 46934 4°76 

'34 Seopuri 676567 57029 8° 43 

35 Guna . 983748 56430 '7°20 

36 Datia 255267 4988 1° 95 

37 Sehore 1084933 50007 4°61 

38 Raisen 553026 74604 13°4 

'39 Vidisha 658427 30842 4°68 

40 Hoshangabad 805870 57761 7°16 

.-41 Setu! 736196 224538 30°49 
·42 Rajgarh 644346 2124 3°29 

4~ :-t .:1 iapur 678359 333 0°04 

TOTAL 4J~5541I9 83874t 3 . 2001 4 
_ .... --" ~ ... .~ .. '--.----.--- .--.-.--- ..•. -



r 

----_. 
I. Ba1aghat 

z. Bastar 

3· Betul 

4· Bi1aspur 

APPENPlX U 
.;. ." -

(Vide para 1.5 of the Report) 

Scheduled areas in .Madhya pradesh 

District 
, 

Scheduled Areas 

Baihar ichsil. 

Antaprh-NerQnpw: 
tehsils and Kutru 

Zamidaris. 

Bhainsdehi tehsil. 

. aDd Dantewara 
and Bhopalpatnam 

Kenda;- Matin, LRpha, Uprora, Chhuri 
and Korba Zamlndaris. 

s· Chhindwara . }{~.J Go~t, . Gorp!1ni'm.;.~h, 
Bard8garh, Partapgarh, ~""I!".)' AI-
m~nd ap.d Sonpur J agirs, and the portion 
of Paclunarhi J.p. 

6. Durg 

7·. Mandla 

-8. Raiguh 

9· Surguja 

10. Jhabua 

11. Khargone 

:I!2. &adam 

'13· Dbar 

914 l-S-6. 

AmbBgarh-OuJuki, Aundhi, Koracha and 
Panabaras Zamindaris. 

BIUlIg, Samnapur and Karanjia Revenue 
Inspector's Circles. 

Khudia Zamindari in Juhpur Tehsil. 

Balrampur Revenue Inspc:ctor'lI Ci1'I;1e in 
Pal Tchsil and Samri and Changbhakar 
Tehsils •. 

The Revenue District of Jhabua. 

SeDdhwa, Baiwani,:Ra;pur, Kliaii!Qne, 
Bhikangaon and Maheshwar tehsils. 

I 
The tehsil of SaiIana. 

Sard.arpur, Kubhi, Dhar and Manawar 
T'ehSils. 

. . ....1 



APPENDIX III 

(Vide para 1.8 of the Report) 

Lid of aTeas 3Uggeste~by the GoveTnment of Madhya PTadesh t() 
the DhebaT Commission fOT declaTatiDn as Scheduled ATeas 

Bi~T Division . 
Surguja-whole of Surguja District, Raigarh-Jashpur, Dharam

jaigarh and Ghargoda tehsil. Bilaspur-Pandaria Revenue Inspec-
tor Circle of Mungeli tehsil. I 

RaipuT Division ..... 
Bastar-whole of Bastar district. Dhamtari Revenue Inspector 

Circle Nos. I and II and Sihawa Revenue Inspector Circle of Dham
tari Tehsil; Deobhog Gariaband and Chhura Revenue Inspector 
Circles of Gariaband tehsil, Kemakhan, Khallasi, Pithoda, Basna 
and Bhawarpur Revenue Inspector Circles of Mahasamlind tehsil. 

Durg-whole of Balod tehsil, Chhuria and Khujji Revenue In~ 
spector Circles of Rajnandgaon tehsil. 
JabulpuT Division 

Mandla-whole of Mandla district. 
Seoni-whole of Lakhanadon tehsil, Gopalganj Revenue Inspec

tor Circle of Seoni tehsil. 
Chhindwara-Damua Revenue Inspector Circles of Amarwara 

tehsil, Ramakona Revenue Inspector Circles of Saunsar tehsil. 

BhopaZ Division 
Dhar-whole of Sardarpur, Kukshi, Dhar and Manawar tehsils~ 
West Nimar-whole of Sendhwa, Barwani, Rajpur Khargone. 

BhikangOan and Maheshwar tehsils . 

. East Nimar-Khalwa Revenue Inspector Circle of Harsud 
tehsil. 

Rewa Division 

Shahdol-whole of Pushparajagarh and Sohagpur teh,ils, 
Jaisinghnagar and Amidh Kanungo Circles of Beohari tehsils. 

Sidhi-whole of Sidhi district. 



APPENDIX IV 

(Vide para 1.24 of the Report) 

List of Tribal Development Blocks in Madhya Pradesh 

I Z 3 

T.O. Blocks opened in T.O. Blocks opend in T.O. Blocks opened. in 
Second Plan Third Plan 1966-67 

Jhabua I. Rama Nil 
z. Ranapur 

I. Alirajpur 3· Thandla 

4· Sondwa 

S· Jobat 
6. Meghnagar 

7. Petlawad 
8. Jhabua 

9· Kathiwada 
10. Udaigarh 
II. Bhabra 

Rai,arh Raigarh 

z. Baaicha 12. Jashpur I. Khania. 
13· Pathal Gaon 

14· Manora 

IS· Gharghoda 
16. Kunkuri 

17· Lai1unga 
18. Sharsabahar 
19· Kansabel 
zoo Duldula 
ZI. Tamnar 

WutNirrMar 

3· Barwani 22. Zirnia Nil 
\ 

z3· Rajpur 

24· SegllOn 
zS. -Sendhwa 
26. Bhapanpura 
z7· Pati 
z8. Nlwali 

,f. n 
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2 3' 

Surguja SlIf'RUia 
• 

4· Bharatpur 29· Kusmi 2. Sonhat 
30. S~ 
51. Balrampur 

32. 'BamehandrapllI 

33· Sitapur 

34· Batoli 

35· Mainpat 

36. Mah~h 

37· Khadgawan 

38. ·PtataPllI 

39· UdaipllI 

40. Premnapr 
41. Odgi 
42· Wadrafnagar 

43· Rajpur 

Betul Nil 

5· BhimpllI 44· Chicholi 

45· Ghoda-Dongari 
46. Shahpur 

Basrm 

6. Dantewarll 47· Bhopal Patnam 

7· Narayppur 48. Sukma 

49· Kondagaon 

50. Antagarh 
51. Khakonda 
52. Konta 

53· Bijapur 

54· Pharasgaon 

55· Bhanupratappur 

56. Makdi 
57· Charama 
58. Geedam 
59· Katekalayan 
60. Tobpal 
61. Darbtla 
62. ·Lob .... dipda 
63· . Cb:hindpdI 

64- . SalOna 

65· ~onda1 
66. UIODr 
67· Abhujmarh 
68. l<oilibeda 



79 

I 2 

69. IS~. 
70. Bacie R,.jpur 
71. ~tanar 
72 . Bhairam b . .. . au 

Bilaspur Bilaspur 

8. PoDdi Uprora 73· . Marwahi 3· GaUJ'ela II 

Shahdol Shahdol 

9· Pushparajgarh 74· :K~ 4· PaliIl 
7S· Anuppur 

Chhindwlra CHHINDWA,RA 
_ 10. Tamia 76. Harrai S· Bichuwa 

77· ]amai 

Dhar Dhar 

Nil 78. Bagh 6. Tida 

79· Mukshi 
80. Manawar 
81. Dahl 
82. Gandhwani 

83· Dbarampuri 

84. Bakaner 

Rattam Raipur 

Nil 8S· Chhura 7· Gariaband 

Ratlam Swni 

Nil 86. SaiIana 8. Kurai 
87· Rajna , 

East Nimar Sidiri 

88. K1IaIwa 9· Kusmi 
119. Khaknar 

M_a Hoslumgabad 
Nil 90· Sheoput 10. Kelsa 

Nil 
Durg , 

91. DoDdi 

92· Manput 

93· Mohala 

Mandla 

Nil 94· Karanjia Nil 
9S· Bajag 
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96· Niwa 
97· Mebadwani 
98. NarayaDpJlj 
99· Bijadandi 

100. Dindori 
101. Mobpon 
102. Shahpur 
103· Amarpur 
104· Ghughri 
105· Mawai 
106. Samnapur 

---_.-------- ._-----



\ 

Sr. 
No. 

I 

2 

3 

4 

5 

6 

7 

8 

9 

::10 

.II 

(Vide para 1.25 of the Report) 

~cheme 

2 

Project Headquarters. 

Agr!. and Veterinary 

Irription and Social Conservation 

Village Handicrafts 

Communications 

Health and VilJace Sanitation 

Education 

Social Education 

Village COttage Industries 

Cooperation. 

Staff Quaners 

TOTAL 

81 

(RI. in baths) 

1St Stage 2nd stage 
C.D. C.D. 

Funds Funds 

3 4 

3'1, .. '0;85 

0'50 ., 0'50 

3'40 ,0'85 

0'65 0'50 

0'85 0'50 

1'15 0'50 

0·60 .0'50 

0'70 o· 50 

0'30 

1'00 

SZ'oo 5'00 

1i~I' 



I. 

2. 

3· 

4· 

5· 

6. 

7. 

8. 

9· 

10. 

II. 

12. 

13· 

14· 

15· 

16. 

AP'p'p;~:~ 
(Vide par~ 2:4 of the Report) 

Sta~nt sh.owing Physical 11ilrgets achieved in' T.D. Blocks 
Progr~mme_ du'ing t~ ye~rs 1970-71 to 1972-73 

1970-71 1971-72 1972-13 

2 3 4 

Field BUDding 5543 acres 3095 acres 1,590 acres 

Horticulture 318 " 87 " 26 (old Aaes) 
77 (neW acres} 

BuDocks 16 pain 313 pain 

Irrigation wells 145 old 170 old 4704 old 
605 new 420 new 827 new 

5655 old 5441 old 
2834 new 2334 neW 

~ Irrigation wells . 

Tanks 101 133 48 old 
.pnew 

Nala Bundin.a 61 12 

Channels 27 

Munda Bunding • 29 80 162 old 
120 new 

Qiesel pumps 376 517 374 

Blec:tric:pumps 452 561 457 

Rahat 210 324 161 

Pick up weirs 2 

Primary School building 65 old 29 old 12 old 
114 new 2 new 10 new 

Middle School Buildings 3 old 2 new 3 old 
2 new 6 new 

Old Highu Secondary School 
buildings . 2 3 

.... ~ 
8:2 
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17· Hostel buildings. 

, , 

18. New Ashr.am, Buil~. 

19· Dri.JWng . watet wells 

ZOo Sub Health Centre 

2t. Dry fanning 

22. Stop dam 

23· Block headquarters 

24. ExteDSion o!lici:rs q~rters 

25. TeachetS quartetS 

26. Electrification of Block-Headquar-
tetS· aDd· E.O. Qlillrtei's- . 

32 old 
10 new 

18 old 
oU. new 

IS old 
t.6 Dew 

2 J2 old 

19 8 old 2 old 

907 families SoU families •. 

3 I 

3 old 12 old 
27 new S new 

2· old 
iI;I new 

34 old 
911ew 

I old 
9 new 

2 Block H. Qrs •. 
26 E.O. Qrs. 

---------_ .... ---_._-------
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:Summary oJ Conclusions (Recommendations contained' in the Report 
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"81. RefereRce to 
~o. para number in 

, the Report 
'Summa-y of ConclusiOn/Recommendations 

----------------
1 2 

1 1.9 

B 

As the a1ternative approach recomme~ded 
'by the Scheduled Areas and Scheduled Tribes 
Commission has not been implemented fully or 
effectively, the Committee recommend that the 
'Government should take immediate necessary 
steps to identify the areas which can be included 
-in the Fifth Schedule to the Constitution of 
India in the light of the criteria laid down by the 
Scheduled Areas and Scheduled Tribes Com
_mission. 

:2 )1:1:4 ' The Committee are concerned to note that the 
Governor's Reports relating to Scheduled Areas 
are being submitted after considerable delay. 
The Committee ar~ constrained to observe that 
,the very purpose for which the Constitution has 
prescribed the submission of these Reports l~ 

-being defeated by in-ordinate delay in submission 
of these -Reports. The Committee trust that the 

:UnionGo.vernment, whoseexeclltive power ex-
'tends to the giving of directions in regard to tile 
administration of Scheduled Areas, '\\iii! take 
necessary steps toensare prompt submission of 
~the Governor's Reports by the State. 

l.li> The ComIriittee also trust that the Govern-
ment of Madhya Pradesh will take speedy follow
up action on the observations/recommendations 
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, 

of the Commissioner for Scheduled Castes and ' 
Scheduled Tribes ili his annual reports on the ad.. 
ministration of. S::heduled Areas. 

. The Shilu Ao Study Team has observed that 
the Governor's Reports· on the Scheduled 'Areas 
are becoming increasing stereotyped and rarely 
embody matters, relevant or adequate, to enable 
one to judge the progres~ of development and im
pact of the welfare programmes on th~ tribal 
community. In order to make these Reports 
more useful, the Commit~ee recommend Li:at t1;c: 
Union Government should draw up proforma 
guidelines for eliciting it.formation necessary for 
the proper evaluation of progress and commu!li' 
cate .the same tt:' the G(\vernor~ for their guid
ance. 

122 The Committee recommend that details 

1.35 

about the number of meeiings held by the Tribea 
Advisory Council of Madhya_Pradesh, summaries 
pf ,discussions held and· resolutions passed and 
the extent to which the ruolutions passed by tJ;i~ 
Council have been acted up by the State Goy
ernment should be incl11ded in the A,nnual ae
ports of the Tribal and Earijan Welfare Depart
ment of the State GoverI'lment, so that the Com
missioner for Sc~eduled Castes and .S~hedule~ 
Tribes could have an opportunity of revieWing. 
the pr,ogre:;s and makin..; suitable suggestions,', I 
recommendaticns in his A nnual Report. 

The Committee are agreement with the 
recommendation of the C:mmission for Scheduled 
Areas and Scheduled Trthes that all areas where. 
there ·is a cor.centration of .3('heduled Tri~~' 
should be grouped together for the,' . p~~~" 
pose of coverage under ~he Tr;bal Develop11U!pt 
Blocks for int,.:nsive ecoo ~mic development. Th~ 
Committee note that in the proposals for social' 
welfare in the Fifth Five Year Plan it has been 
----_ ... _----
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aped to in princ;:iple that th~ areas with 50 per' 
cent or moi~ tTi~al porUiution ,'".-ill be covered in 
Tribal D~vel()pnient Blocks" programme. The 
Co~~ttee hope,thatall,areas having,s.o per c~. 
or~9.re. cRn~:f:!.*tfai~~9.n,~rr, ;';;c~esJl'led Tribes popu
lation will be coveredun(;~r Tribal Development 
lll~~,k ~~6~amIl),~! dUr~g: the,Fifth Plan Period: 

The Committee note that due to financial 
constraints, the a!locRbms for Stages I & II c[ 
the Tribal Developme,nt BlOcks in the State were' 
reduced. As the Tribal Development Block, 
scheme is of pivotal, unportance for the economic 
development of tribal areas and the tribal people,. 
the Committee recommend that full provision, 
prescribed under the schematic budget should be, 
made available for this programme. ~ 

The Committee endorse the observations of 
the Commissione~ fOr ScheciU)ed Castes and Sche-
duled Tribes that it is desirable that the large 
number of trlbals iivingoutside the Tribal Blocks 
sJ;1ould, get soni~. 'benejit from the development~ 
programmes, The GOD?-mittee, therefore, recom-: 
m~~cL t~at speciaJ.. grants should be given by the
GOvettunent of india to develop small pockets, 
o~ _ -tii~~; ,liVin~ in ,the deep;, tDterior of the dis
tricts in the hills and the fOl"~sts, who are not' 
sufficient in Dumbers to come within the Sche-' 
d~~~_ Ar~~:~I::to.,qu~fo!a Tribal Develop
ment Block. 

The Com.mittee note that Area Development 
Approach is" behlg ad_op~ed, in the State to solve 
some of the basic problems of larger areas hav-, 
ing "shnilar geographic and socio-economic 
characteristics. The, COnlmittee, however, feel 
that ti:te',concept of Area Development limits it
self to' planning for an area not bi~ger than a 
district for administr~,tive com enience. It must 
also be pointed out th3t the b:tsic problems of 
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the tribals like forests, 'griculb.Jre, land aliena
.tion, erosion, soil consen·atioll, ;ndebtedness and 
setting up industries etc-. do not limit themselves 
to a given administratiYe division. The Com
piittee, therefore, recommend that while 'Area 
Development Approach' may be accepted for ad
ministrative convp.nience, hut keeping in view the 
problems and potentialities of the region as a 
whole, there. is a need for regir>nal planning of 
tribal areas· 

The Commit\ee note that the Government of 
Madhya Pradesh have appointed a High Power 
Commission and a Task Force to consider the 
strategy for integrated development of tribal 
areas in the State and their reports are undel' 
examination by the State Government. The Com
mittee trust thatftnal decision on these reports 
will be taken by the I State Gov~rnment expedi
tiously for preparing a perspective plan for 
development of tribal areas in the State in a 
planned manner. The Planning Commission 
should also consider the suggestions of the High 
Power Commission for the formulation of the 
detailed Fifth' Five 'Year 'Plan for the develop
ment of the tribal a...reas in the country. 

The Committee are seriously concerned to 
_note that negligible progress has been made so 
. far in the implementation of the programmes in 
the Konta anp Dantewada Pilot projects, which 
is ~lear fr.om th~ figures of expenditurt· ulcurred 
in the two .projects in Dantewada project, out of 
.Its. '15 lakhs released upto December, 1972, the 
t~tal e~penditure was o~ly Rs. 1.16 lakhs and 
{n Korita project, the expenditure was o~ly 
~. 1.39 lakhs against Rs. 20 lakhs released dU:l'ing 
the 'same period. /The Committee would urge 

. that ateview. of the work done should be under
'~n 'by,the Government with a view to e.aluate 
the ·progress made and to identify the problems 
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hampering the speedy implementation of the pro-
grammes and to take suitable remedial measures 
in the light thereof. 

12 1.56 The Committee suggest that a time-bound 
programme should be chalked out for implemen
tation of, the individual schemes undertaken in 
the pilot projects. 

13 1.57 The Committee also suggest the desirability 
of associating local elected representatives of the 
tribals in qrawing up priorities for the individual 
schemes. 

14 1.58 The Committee trust that, in the li.~ht of 
experience gained in these pilot projects, similar 
projects for other backward tribal areas will also 
be put into operation. 

15 1.63 The Committee had recommended in their 
Eleventh Report (Fifth Lok Sabha) on the Tribal 
Development Blocks in Gujarat that a section on 
progress of Tribal Development Blocks pro
gramme should be included in the Annual Re
ports of the then Department of Social Welfare. 
The Committee regret to note that in the Annual 
Report of the Department of Social Welfare 
(1972-73) only a brief reference has been made 
about the budget of the Tribal Development 
Blocks in 1972-73. The Committee would urge 
that a separate section or chapter giving details' 
of the progress and achievements of the working 
of the Tribal Development Block schemes in 
various States should be included in the Annual 
Reports of the Ministry of Home Affairs which 
is the Ministry now concerned with this subject. 

16 1.86 In view of the position that the Extension 
Officers working in the Tribal Development 
Blocks are under the administrative control or
the respective Heads of Departments in the State,.. 
the Committee would recommend that the State-
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Government should set. up a Committee of om:.
cialsfrom the Tribal Welfare, Agricult~ 

Veterinary, Forest, Revenue, Irrigation; Roards;, 
Medical and Public Health, Education, Commu-
nity Development, and Cooperation Departments 
for coordination and effective implementation of' 
the Tribal Welfare programmes both in the Sche
duled Areas and other tribal areas. 

The Committee are of the view that unless 
the staff posted in the tribal, areas is devoted to
the cause of tribal welfare, the' tribal welfare 
programmes cannot be implemented properly. 
As they have to work in isolated and difficult 
areas devoid of basic amenities, it is necessary 
to compensate them adequately. The Committee
recommend that the officers and the staff requir
ed to be posted in tribal areas should be posted 
after looking into their' special aptitudes and 
capabilities for working in difficult areas and' 
there should be a Scheme of incentives like' 
special allowances, housing facilities, arrange
ments for proper education of their children etc. 
for them. 

The Committee are concerned to observe that 
there has been a continuous shortfall in expen
diture in the Tribal Development Blocks in 
Madhya Pradesh, as against the allocations made._ I 

from the year 1968-69 onwards. The Committee
recommend that the Government should ap
point a high level committee of examine this 
question with a view to see whether the existing
administrative and financial arrangements are
adequate for the implementation of the various 
'schemes undertaken in the Tribal Development 
Blocks programme. The Committee trust that 
suitable steps will .,e taken to remove the ad-f 
ministrative, financlaI and procedural bottle
necks hampering the implementation of th&. 
Tribal Development Blocks programme. 
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The Committee also regret to note that the 
State GOvernment have not undertaken any 
review of the financial and physical progress 
achieved against the targets set for various 
schemes of the Tribal Development Blocks pro- . 
gramme. The Committee would stress the need 
for maintaining the proper statistics in regard 
to estimates made annually against each Head 
and the financial and physical progress achieved 
against the set targets. 

3.8 The Committee recommend that a special 

3.17 

3.18 

research. Cell should be created in the Agricul
ture Department of the State to study the spe
cial prpblems of tribal agriculture and to take 
suitable measures for its development. 

The Committee feel that the welfare progra
mmes will have no meaning if the tribals are 
deprived of the land on which their very survi
val depends. The Committee would ,reiterate 
the recommendation of the Shilu Ao Study Team 
in this regard and would urge the State Govern
ment that a compreh~nsi"e review of the land 
alienation problem should be undertalfen by a 
high level committee at the earliest to see how 
far the existing tenancy and revenue laws of 
the State are effective in giving protection to the 
Scheduled Tribes land owners and cultivators. 
The Coniiniiteewould like to be apprised of the 
findings of the State Committee so appointed 
~nd the action taken thereon. 

The Committee wou18 also reiterate the re
commendation of the Cornmissitmer for Schedul
ed Castes 'and Sehel:lUb!ti Tribes made' in his 
Twentieth ·Report that as one of the ef"~ctive 

solutiansagainst i1lega:1 'alienation of. tribal l~nd 
to nori.ti1.bals, th~ authorities concerned should 
take don Suo motu foresume without pay
Dien't 'of t'ompt!nsation, any tribal land which to 
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their knowledge has been transferred to, or is 
otherwise under the illegal occupation of, a 
non-tribal. If ne::essary, a special administra
tive machinery may be introduced in the Sche
duled as well as non-Scheduled Areas to restore 
these lands to the original owners where they 
can be traced, or reserve them for assignment to 
other landless tribals where the original owners 
cannot be traced or do not come forward to 
claim them. 

The Committee note that the Madhya Pradesh 
Government have drafted a Regulation provi
ding for non-acquisition of land in Scheduled 
Areas of the State by a non-tribal. The Com
mittee commend it as a step in the right direc
tion. 

The Committee would also like to suggest that 
the Central Government should prepare a model 
legislation for preven~ion of alienation of land 
from· tribals to non-tribals for guidance of all 
the State Governments. 

In the absence of precise statistics regarding 
the number of Scheduled Tribe families dis
plaeed ·and rehabilitated on land due to construc
tion of national projects or lease of mines to the 
private entrepreneurs in Madhya Pradesh, the 
Committee are unable to come to any definite 
conclusion. They, however, feel that the position 
of rehabilitation of displaced Scheduled Tribes 
families is far from statisfactory. The Commit
tee suggest that the services of the Tribal Re
search Institute mav be availed of to undertake 
a study of the requirements of the affected tribal 
families and to make suggestions for their reha
bilitation, keeping in view their mode of life, 
tradition and customs. 
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The establishment of national projects whe
ther for industrial development, irrigation or 
for the settlement ofnon-tribals in tribal areas, 
apart from disturbing the economy and social 
fabric of the tribals might cause wiQe social and 
economic imbalance among the settlers and the 
tribal population. The Committee, therefore, 
recommend that special measures should be 
taken to see that the tribals get due share of the 
benefits of induc;trialisation and that wide social 
and economic imbalance is not aggravated by 
rapid industrialisation. 

, . 

The Committee regret to note that although 
the Shilu Ao Study Team in its Report on 
Madhya Pradesh (1969) had suggested that a 
separate irrigation cell exclusively f<>r tribal 
areas should be set up in the Irrigation Depart
ment, no action has been taken so far to consti
tute such a' cell. The Committee trust that a 
special cell would be created in the . Irrigation 
Department. for surveying tribal areas for agri
culture development potential without further 
delay. 

The Committee trust that adequate funds 
would be earmarked in the State Government 
budget in the ensuing years for implementa
tion of the spe~ial programme of irrigation in 
the tribal districts. 

The Committee are concerned to note that 
from 1963-64 to 1968-69 in Bastar district there 
has been decrease in the net area irrigated and 
in Balaghat and Seeni districts there has only 
been marginal increase in the area irrigated. 
The Committee would like the State Govern
ment to examine this matter. The Committee 
hope' that vigorous steps will be taken by the 
State Government to increase irrigation facilities 
in the tribal areas in general and in particular 
in tribal districts la~king irrigation facilitie<;. 
The Committee feel that nuless this extra effort 

-' -- - --_. --_._----
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is made, the tribal areas would again be left 
behind. 

The Committee would also urge that a pro
per survey about the actual flow of the benefits 
from irrigation schemes to Scheduled Tribes in 
Tribal Development Block areas should be con
ducted and n~cessary steps to rectify the im
balance, if any, In the matter of sharing of bene
fits by tribals and non-tribals in the Tribal 
Development Block areas should be taken. 

The Committee are concerned to note that 
even in 1964, according to the survey conducted 
by the Tribal Research lnstitute, 59.9 to 82.9 per 
cent; 54.5 to 56 per cent; 32.3 to 50 per cent and 
16.4 to 40 per cent of the surveyed tribal families 
in Western, Eastern, Central and Southern tribal 
zones respectively were found to be indebted. 
The Committee also note that more thaIl 47 per 
cent of the loans taken by the tribal families were 
for non-productive purposes--for social and reli
gious activities and for domestic consumption and 
that the trader-cum-moneylender accounted for 
about 64 per cent of the loans taken by the tri
bals. In the absence of facts to the contrary, 
the Committee have no reason to believe 
that the extent and the pattern of indebtedness 
has undergone any change during these years. 
Inorder to save the tribal economy from the 
stranglehold of the moneylenders, the Committee 
recommend that immediate comprehensive mea-
sures should be taken for providing credit from 
a single source, both for productive and non
productive purposes and for marketing the agri
cultural and forest produce of the tribals. 

The Committee note that by the end of 
1971-72, out of 208775 cases registered for debt 
relief about 63,000 cases were pending. The 
Committee trust that the dispOiial of the remain
ing cases will be done expeditiously. 

---------------- ~ 
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The Committee also note that many creditors 
have taken advantage of the loopholes in the 
Madhya Pradesh Rini Shayate Adhiniyam 1967 
and have renewed the old debts of the tribals 

. and thereby have defeated the provisions of the 
Act. The Committee recommend that the said 
Act should be" suitably amended at the earliest 
to plug the loopholes. 

The Committee are in agreement with the 
observations of the Commissioner for Scheduled 
Castes and Scheduled Tribes in his Twentieth 
Report regarding the working of pilot schemes 
for giving loans for consumption and non-pro
ductive purposes in Gandhwani and Bagich~ 

Tribal Development Blocks of Madhya Pradesh. 
The Committee recommend that suitable re
medial steps should be taken by the State Gov
ernment to streamline the working of the credit 
cooperative societies so that the scheme proves 
beneficial to the tribals in keeping th!:m away 
from the moneylenders. The Committee trust 
that in the light of experience gained, there will 
be a gradual extension of this scheme to the 
other tribal areas of Madhya Pradesh. 

The Committee 'further recommend that the 
f:!tate Government should give adequate publi
city in regard to the facilities that are available 
to the tribals in the'matter of debt relief. 

The Committee note that due to heavy lesses 
incurred by the Madhya Pradesh Tribal Coopera
tive Development Corporation, there was' shr
inkage of working capital available for coopera
tive societies in tribal areas of the State. They 
also note that the Shilu Ao Study Team in its 
report on Madhya Pradesh (1969) had recom
mended that a High Level Committee might be 
appointed to examine the working of the Cor
poration and to make recommendations regard
ing the action to be taken to remove the diffi-
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culties which had hampered its growth. The 
Committee further note that a senior officer of 
the Madhya Pradesh Government investigated 
the working of this Corporation and that, as a 
result of his investigation, the State Government 
has reconstituted the Corporation. The Couunittee 
would like to be informed about the improve
ments since effected in the working of the 
Corporation. 

The Committee. regret to note that little 
work has been done in regard to the training 
of Scheduled Tribe persons' in the -methods of 
cooperation in Madhya Pradesh. The Commit
tee endorse the views of the Commissioner for 
Scheduled Castes and Scheduled Tribes that 
lack of suitably trained persons amongst Sche
duled Tribes to run cooperative societies is one 
of the main factors responsible for the slow pro
gress of cooperative movement in the tribal 
areas. In order to strengthen the cooperative 
movement in the tribal areas, it is imperative 
that adequate number of local tribal people are 
trained in te:?hniques of cooperation. The 
Committee recommend that suitable training 
scheme should be started in the tribal areas of 
Madhya Pradesh for the purpose at the ear
liest. 

The Committee regret to note that in spite 
of the expansion of educational facilities in re
cent times, the educational backwardness 
among the tribals in the State continues. The 
Committee need hardly.stress that special efforts 
are required for the promotion of education 
among ~e tribals. 

As the tribal economy in the State is mainly 
agriculture and forest based, the Committee 
would recommend that besides formal education 

'training in agriculture, horticulture, animal 
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husbandry, poultry farming, bee-keeping and 
other similar useful activities should be imparted 
to the tribals so that they could become useful 
members of their community. 

The Committee regret to note that 30-35 
per cent of tribal childern in the age group of 
6-11 years have been attending the primary 
schools in the Madhya Pradesh as against 53 
per cent for the State as a whole. The Commit
tee are also concerned to note that there have 
been a steep fall in the number of Scheduled 
Tribe students as they advance from Class I 
to Class V. The Committee would like to empha_ 
sise that vigorous and concrete efforts should be 
made for the spread of education among tribals 
by in~easing the number of primary schools in 
the tribal areas. 

The Committee are of the view that the 
paucity of middle schools in tribal areas has 
been the biggest bottleneck in spreading higher 
education amongst Scheduled Tribes of lhe State. 
If the State's Basic Need Programme of 50 per 
cent coverage of childern in the age-group of 
11-14 years is to be ensured, it is imperative 
that larger number of middle schools are opened 
in the tribal areas. 

The Committee are concerned to note that 
there has been a sharp decline in the· enrolment 
figures of the Scheduled Tribe students in the 
middle and higher secondary stages which 
shows that wastage and stagnation of education 
among tribal students in the State is very high. 
The Committee note that the Tribal Research 
and Development Institute has undertaken a 
survey in this regard and their report is under 
preparation. The Committee trust that on the 
basis of findings of the survey, the Government 
of Madhya Pradesh will take suitable remedial 
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measures to check the wastage of education 
among tribal children. 

The Committee further suggest that every 
Tribal Development Block in Madhya Pradesh 
should have at least one Higher Secondary 
School. Facilities for college education should 
also be provided wherever practicable. 

The Committee endorse the views expressed 
by the Task Force appointed by the Madhya 
Pradesh Government and the Commissioner for 
S=heduled Castes and Scheduled Tribes regard
ing enhancement of post-matric scholarships to 
the tribal students. The Committee trust that 
rates of the post-matric scholarships for the 
Scheduled Castes and Scheduled Tribes students 
would be raised appreciably, to meet the high 
cost of living. In this connection, the Committee 
would like to invite the attention of the Gov
ernment to the recommendations made in para
graphs 3.8 to 3.10 of their Twentieth Report 
(Fifth Lok Sabha) on Plan Allocations. 

The Committee commend the proposal for 
opening Model Higher Secondary Schools in 
Madhya Pradesh by the State Government dur
ing the Fifth Plan wherein J!ifted students from 
Scheduled Castes and Scheduled Tribes selec
ted through test will be -admitted. 

The Committee note that enrolment of tribal 
students in schools approximates number of 
seats available in the hostels attached to the 
schools. With the State's Fifth Plan target of 
100 per cent coverage of children in the age 
group of 6-11 years, the Committee feel that 
there would be need for additional hostel ac
commodation for tribal boyslgirls at the middle 
school level. The Committee therefore recom
mend that expansion of hostel facilities for tri-

------~---- ------ -----_._----
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bal children should be planned on larger Kale 
during the next five years. 

44 3.107 The Committee are of the view that Ashram-
type Schools have proved very useful in the 
promotion of education of the tribal children 
belonging to more backward tribes. More such 
schools be opened during the Fifth Plan period. 

45 3.108 The Committee are in agreement with the 
views of the Commissioner for Scheduled Castes 
and Scheduled Tribes in his TwentiethReport 
that lack of opportunities for' education in 
science and m~thematics and the poor condi
tions obtaining in the tribal schools have pre • 

. , vented the tribal students from taking advan
tage of the reservations made in the professional 
institutions like medical, engineering and vete
rinary. The Committee recommend that spe
ci"ll coaching\tutorial facilities should be organi
sed in all the hostels for tribal students, special
ly in science and mathematics. 

46 3.122 The Committee regret to note that the medi-

47 3.125 

cal facilities available in the tribal areas of 
Madhya Pradesh are quite inadequate. The 
Committee are in full agreement with the ob
servations and suggestions made by the Task 
Force appointed by the Madhya Pradesh Gov
ernment in their preliminary report and recom
mend that urgent steps should be taken to im-
prove the medical facilities in the tribal areas 
of the State. 

The Committee recommend that in the 
_ absence of adequate medical facilities in the tri

bal areas, a time bound programme of drinking 
water supply in the tribal areas should be 
drawn up and it should be given the highest 
priority. The problem -villages should receive 
the first attention in this programme. 

--------------------- _._---
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The Committee need hardly stress the vital 
importiUlce of rapid expansion of road commu
nications in the tribal areas of the State. Rail 
lines being non-existent in most of the areas, 
road communications can be considered as the 
life lines of the economy. The Committee trust 
that a time bound programme will be chalked 
out to connect all important market places in 
the tribal areas with all-weather roads so that 
the benefits of the development programmes 
could reach the majority of the tribals living 
in interior and inaccessible areas· 

The Commi';tee are concerned to note that 
during 197()"71, out of the total sanctioned strength 
of 1158 students in the four Industrial Train
ing Institutes established exclusively for 
the Scheduled Caste and Scheduled Tribe 
students, there were only 618 students under 
training which shows that more than 45 per 
cent capacity is not being utilised. The Com
mittee would like the State Government to 
examine the factors which inhibit the tribal 
students from joining these technical insti
tutes in adequate numbers. The Committee 
also recommend that such of the tribal students 
as pass out from the Industrial Training Ins
titutes should· be absorbed in public and pri
vate undertakings situated near those Institutes. 

The Committee would urge that more small 
industrial units should be set up in tribal areas 
for processing agricultural and forest produce. 
The Committee are of the view that processing 
units are very necessary not only fOF creating 
larger local employment but also for securing 
the tribals a higher return for their produce and 
a share in the profits available in the production 
and sale of finished goods. In the field of pro
cessing of agricultural produce, there [s consi
derable scope for development in these almost 
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unexplored areas. The Committee understand 
that tnt! cur:'nt practice is that agricultural 
produce is exported from tribal areas and its 
processing is done in other areas. A program
me of industries like rice mills, oil· extraction 
.units and cotton ginning units would be of real 
assistance in improving the economic condi
tions of the tribals. \ 

The Committee are in agreement with the 
views of the Commissioner for Scheduled 
Castes and Scheduled Tribes and trust that 
specific and problem-oriented studies of th~ more 
backward tribals of the State will be carried 
out by the Madhya Pradesh Tribal Resear~) 
Institute. . 

The Committee note that no evaluation. of 
the training schemes of the Madhya Pradesh 
Tribal Research Institute has so far been made. 
The Committee suggest that a proper evaluation 
of the training schemes of the Institute should 
be made with a view to assess their impact on 
the welfare of the tribals in the State. 

The Committee would like that a proper 
evaluation of the activities of these voluntary 
organisations in its entirety including their 
actual impact on the improvement of the con
ditions of the Tribals, be m~de. and results in
~ated to the Commissioner for Scheduled 
Castes and Scheduled Tribes for publication in 
his Annual Reports. 

MGIPND-LS U-914 LS-26-9-73- 950. 
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